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Joint Committee lnspection Report
Original Application No. 59/2021(CZ)

Dileep Pathak Vs State of Madhya Pradesh & Ors.
Hon'ble National Green Tribunal [Central Bench]

Bhopal Order Dated 09.08.2021

Hon'ble NGT (CZ), Bhopal in OA No. 59/2O21, vide its order dated
09/08/2021. in the matter of "Dileep Pathak Vs State of Madhya pradesh &
Ors." directed under para 1,6,7 & 8 as:-

lssues roised in this opplication ore illegol mining octivities
carried out by Power Mech Project Limited in Bhind District ol
Modhya Prodesh, in the region other thon the qreo which wos

owqrded to the controctor in the mining leose, with the use of
heavy machinery and cousing degrodotion of environmentol
rules. The other major issues which hove been roised ore os

under:

i. Use of Boots (Pondubbis) to extrdct sond t'rom the bottom of
the bed oJ River Sindh which has resulted in disruption of the
river course.

ii. Deep pits of upto 45-50 feet ore coused to be creoted by the
Non-Applicont no. 6 during the illeqdl mining by excessive in-
stream mining which hos olso resulted in depletion of woter
level and ground water.

iii. Cutting of trees to cose the illeqol mininq octivities by the bonk
of river Sindh.

iv. Use of heovy mochinery such os Pocloin mqchines, Dumpers

which hove been deployed by the Non-Applicant no. 6 for
mdximizing the excavotion of sond ond tronsportqtion of the
sdmF under the gorb of a Mochine Order issued by the District
Collector which is wrong pet se. Similarly, tronsportotion of
illegally excovated sond by trucks through the kaccho rood and
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by cousing the odjoining pldntaotion on lond to be destroyed
becouse of the heovy lood is substqntiolly o motter of concern.

v. Carrying out mining qctivities in the orea other thon the orea
ollotted under the mining leose for over one km along the
course of River with the use ol heavy pocloin mochines ond
boots.

vi. The use oI Hedvy Mochinery to excovote sdnd from the river as
resulted in diversion oJ the course of the river ond erosion of
the noturolflow of the River.

vii. The Mining octivity is being carried out within a close proximity
to the river bridge which is in violation of the settled principles
of low.

6. We deem it just ond proper to coll o report on the mdtter in issue in present
opplicotion, from o Joint Committee consisting of:-

Collector/District Megistrute, Bhind (M.p.), or his representative.
One representative of Central pollution Control Bodrd.
One representotive of Madhya prodesh Control Boord.

7. Madhya Pradesh Pollution Control Board shall be the Nodal agency for co_
ordination and logjstic support.

8. The Committee is directed to submit a factual and action taken report in the
matter by email at ngtczbbho-mp@gov.in preferably in the form of searchable
PDF/OCR Support PDF and not in the form of lmage pDF, within six weeks.

With reference to above order of Hon,ble NGT dated 09.08.2021 a
joint committee consisting of officials of Collector Bh,nd, Central pollution
Control Board and M.p. pollution Control Board conducted and lnspection of
the matter on dated 15th September 2021,- The Members of Joint Committee
who carried out inspbction are as followii

0A No.59/2021, order dared 09/08/2021 in rhe

1

Pathaklrs State olNradhya prad.sh &0s.,,
Page 2

2



S.No Name of Department Name of Representative
Shri Praveen E hr l,'1,4-t-e
Additionalcollector
Bhind, M.P.

7 Col I ector/Di st rict M eq istrote,
Bhind (M.P.), or his
representotive.

2 One representotive of Central
Pollution Control Bodrd.

Dr. Yogendra Kumar Saxena
Scientist "C"
Centrol Pollution Control Board
R.D., Bhopal, M.P.

One representdtive of Madhyo
Prddesh Pollution Cohtrol Bodrd-

Shri Rishiraj Singh Sengar
Executive Engineer
Madhya Pradesh Pollution Control
Boord,R.O., Gwalior, M.P.

As per order, a factual and action taken report has to be submitted after
visiting the sites mentioned in petition in case number 59/2021 (CZ) of Dileep
Pathak Vs State of M.P. and Ors.

(AIoBSERVATIONST-

1. lt is submitted that contract of sand mining in district Bhind was allotted
to M/s Power Mech Projects Limited by The Madhya pradesh State
Mining Corporation Limited (MPSMCL) on dated 01.02.2020. Copy of Lot

enclosed as Annexure C-1.

2. An agreement signed between MPSMCL and Contractor Company for
sand mining in Bhind district for a period from 29.O2.2O2O to 30.06.2022
is enclosed as Annexute C-2.

3. Contractor Company carried out mining till 30.06.202| and thereafter
Contractor Company surrendered the contract with due permission of
M.P. Mlneral Resources Department Bhopal granted though order dated
O4.O8.2O2L and 01.09.2021 with effect from 30.06.202L. Copy of orders
enclosed as Annexure C-3 and C-4.

0A No. s9l20?1, order dated 09/08/2021 rn rhe haner ot
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4. The team has visited the sand mines situated in Village- Dhaur, Tehsil-
Mihona, District- Bhind. lt was observed that there are only 03 numbers
sand mines situated on the right bank of river Sindh in village Dhaur.

5. There is no sand mine in village paryach. AII 03 sand mines were seen
non operational on the day of inspection dated 15.09.2021.

6. Photographs taken during inspection are enclosed as Annexure C-5

7. Villagers also reported that these mines are non operational since
30.06.2021

9. Mining activity has also prohibited by Collector Bhind by order dated
30.05.2021 for rainy period from 0t.O7.2O2t to 30.09.2021. Copy ofthe
order is enclosed as Annexure C-7.

lo.During inspection of the team, one sand stock yard in out skirt of village
Paryach was observed. Photographs taken during inspection are
enclosed as Annexure C-23. Villagers reported that this stock yard was
operated by the sand contractor company M/s power Mech projects

Limited. As per Patwari present during inspection the stock yard is

situated on a piece of land belongs to Shri Ramdas Badai and land
bearing survey no. 87 and 362, total area 0.59 hectare. This stock yard
was found illegal since it is not permitted by mining department as well
as M.P. Pollution Control Board. Collector Bhind ordered the Mining
Department Bhind to enquire the illegal sand stock yards of the district
and submit proposal of action against illegal sand stock yards on dated
!0.09.202L. Copy of the letter is enclosed as Annexure C-24.

0A No. 59/2021, order dated 09/08/2021 in rhe hatter of,,Dite
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ll,The Brief description and legal status of all above 03 sand mines is

summarized as under as per record available in Mining Department
Bhind:-

Dhaur-X. Sand Mine

-.

o,4 No.59/2021, order dated 09/08/2021jll the matter of,,Dileep parhak Vs Sr.te oiMallhya pradesh & Ors.,

Title of details Description Supporting
enclosure

(Annexure)
Village Dhaur

Survey N umber

Lease Area (Hectare) 18.230

GPS co-ordinates 26015',11.08"N to 26" 15' 29.7 6" N

&
78048'32.00" E to 78"49'09.84"E

Sanctioned Mining
Method as per
approved Mining Plan

Manual
(before issuance of EC)

Semi Mechanized
(after issuance of EC)

Mining Plan Approved
on

27.05.2020 c-8

Sanctioned Production
Capacity (M3/year)

54690

22.02.2020 c-9

New EC transferred by
IVIPSEIAA on

29.06.2020 c-10

Consent Granted
MPPCB and validity

by 05.06.2020

{va lid till 13.05.2021)
&

02.02.2021
valid till 31.05.2022)

c-12

"t"

Pagc 5

1,,2, L2, 45, 67

Old EC transferred by
MPSEIAA on

c-1,1,
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Dhaur-2 Sand Mine

0A No. s9l2021, ordcr dated 09/08/2021 nr rhc hatter o

Title of details Description Supporting
enclosure

(Annexure)
Village Dhaur

Survey Number 245,246,251

Lease Area (Hectare) 11,680

26'14',56.31"N to 26"15'15.39"N
&

78'48',28.O5" E to 78048'44.28"E
Sanctioned Mining
Method as per
approved Mining Plan

Manual
(before issuance of EC)

Semi Mechanized
(after issuance of EC)

Mining Plan Approved
on

27.05.2020 c-13

Sanctioned Production
Capacity (M3/year)

35040

Old EC transferred by
MPSEIAA on

1.8.02.2020 c-1,4

New EC transferred by
MPSEIAA on

Consent Granted
MPPCB and va lidity

by 24.02.2020
(valid till 31.01.2021)

&
02.02.2021

{valid till 31.01.2022)

c-16

c-17

Y

ep I,alh:kVs StJte oll adhyJ prad.sh & Ofs.,,
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Dhaur-3 Sand Mine

t in the matttr ol 'Dlleep P,rh.kVs StateotMadhyr pradcsh &Ors.,,
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Title of details Description Supporting
enclosure

(Annexure)
Village Dhaur

Survey Number

Lease Area (Hectare) 15.850

GPS co-ordinates 26014'39 .7 0" N to 26'15'06.9 9. N
&

78448'17.47"8 b 7a.48'36.94" E

Sanctioned Mining
Method as per
approved Mining Plan

Manual
(before issuance of EC)

SemiMechanized
(after issuance of EC )

c-18

Mining PIan Approved
on

27.05.2020

Sanctioned Production
capacity (M3/year)

475s0

Old EC transferred
MPSEIAA on

by 18.O2.2020 c-19

New EC transferred by
MPSEIAA on

29.06.2020 c-20

Consent Granted
MPPCB and validity

by 24.O2.2020
(valid till 31.01.2021)

&
02.o2.202L

(valid till 31.12.2021 )

c-21

c-22

o,4 No. s9l2021, o.derdate.t 09/08

7.
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(B) FACTUAI. STATUS OF THE MAJOR ISSUES RAISED IN PETITION ON
WHITCH STATUS REPORT SOUGHT BY HON'BLE NGT THROUGH ORDER
DATED 09.08.2021

On the basis of observation made by Joint Committee and statement of
villagers recorded in Panchnama (Annexure C-6), the factual status against the
issues raised in petition on which status report sought by Hon,ble NGT through
order dated 09.08"2O2L is summarized as below:-

Detail of lssues Factualstatus

7 Use of boats (pandubbis) to
extract sand from the bottom
of the bed of river Sindh
which has resulted in
disruption of the river course.

03 sand mines of village Dhaur
were found non operational during
inspection. No mining activity,
pandubbi, mining machines, sand
transportation etc, were seen there
on inspection date 15.o9.2021-.

Alt

2 Deep pits of upto 40-50 feet
are caused to be created by
the Non-Applicant no. 6
during the illegal mining by
excessive in-stream mining
which has also resulted in
depletion of water level and
ground water.

No deep pits were seen at the mine
sites. River Sindh was observed in
flood condition and mines are mostly
submerged in water. As reported by
villagers and panchnama made
during inspection there was no
depletion of ground water level in
the area.

Cutting of trees to ease the
illegal mining activitles by the
bank of river Sindh.

On mine sites no sign of tree cuiting
was observed. Villagers also denied
the cutting of trees by sand
contractor company (as per
panchnama).

oA No. sel2021, order dated 09/oB/r02 1ln the nratt.r ol Dileep
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4 Use of heavy machinery such
as poclain machines, dumpers
which have been deployed by
the Non-Applicant no. 6 for
maximizing the excavation of
sand and transportation of
the same under the garb of a
Machine Order issued by the
District Collector which is

wrong per se. Similarly,
transportation of illegally
excavated sand by trucks
through the kaccha road and
by causing the adjoining
plantation on land to be
destroyed because of the
heavy load is substantially a

matter of concern.

Since mines were not in operation
during inspection so no excavation
machineries and dumpers were seen
on the mines site.
As per new EC granted to mines by
MPSEIAA in June 2O2O mining should

out as per approved
revised Mining plans. As per
approved revised Mining plans semi
mechanize mining is permitted after
grant of new EC using machineries
like light weight excavators, dumpers
/ trucks, tractor trolleyes and other
light vehicles.
There is a kachcha road passing from
out skirt of village which was used by
sand contractor for transportation of

panchname). No sign of tree cutting
along that transportation road was
observed on inspection. Villagers also
reported no cutting of trees along
the transportation road by sand
contractor.

be carried

sand from mines (as per

5 Carrying out mining activities
in the area other than the
area allotted under the
mining lease for over one km
along the course of River
Sindh with the use of heavy
poclain machines and boats.

e cumulative length of all 03 sand
mines along the course of river Sindh
is about 2.10 km as per google
map/GPS co-ordinates. Google site
location map showing sand mines is
enclosed as Annexure C-2S. Mining
outside the allotted lease area could
not be verified due to submergence
of mines in the flood water.

Th

6 The use of Heavy machinery
to excavated sand from the
river as resulted in diversion

iversion of river course and
erosion of natural flow of river was

No d

nce riverobserved on inspection

ep P,rh!k Vs Srare olMrdhya pr.desh & Ors.,,
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of the course of the river and
erosion of the natural flow of
the River.

was in flood condition and almost
whole width of river was occupied by
water"

7 The Mining activity is being
carried out within a close
proximity to the river bridge
which is in violation of the
settled principles of law.

Dhaur-1 mine is nearest to the road
bridge and nearest point of mine is
estimated about 650 meters away
from the road bridge as per google
map and GPS co-ordinates. At the
time of inspection no mlning activity
was seen neither in mines nor near
close proximity of road bridge.

(c)ACTION TAKEN REpORTT

1. There is no mining activity seen atall 03sandminesof Dhaurvillageand
also in close proximity of Road Bridge during inspection. On inspection
date due to rainy season River Sindh was under flood condition.

2. The sand contractor company of Bhind District M/s power Mech projects
Limited has surrendered the contract which has been approved by M.p.
Mineral Resources Department Bhopal with effect from 30.06.202L
through orders dated 04.08.2021 and A1,.Og.2O2f.

3. On the day of inspection one illegal sand stock yard at village paryach
was found and lot of sand was dumped there. As per villagers and
panchnama this stock yard belongs to sand contractor company but no
person of company was available there. Collector Bhind ordered Mining
Department Bhind to enquire the illegal sand stock yards of district and
submit proposal of action against the illegal stock yards through order
L0.o9.202L.

1, ordcr drted 09/0ri/202t rn rh€ nr:ncrot Pathak lrs State olMadlya pradesh & O.s.,,
oA No. s9l202
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4. Joint Committee called upon the action from police Station Lahar and
Mining Department Bhind regarding the complains of petitioner
submitted to them time to time. Reports received from both
departments are enclosed as Annexure C-26 & C-27. Both reports
revealed that on inspectlon of sand mine sites in village Dhaur no
excavation of sand near bridge by machines and no sand excavation
from river water course by boats (pandubby) was found.

<A='5--=- 1 t+

Praveen f'[r!ir.-lj ire Dr. Yogendra Kumar Saxena
AdditionalCollector Scientist ,,C,,

Bhind, M.P. Centrol pollution Control Boord
R.D., Bhopal, M.p.

h,tter ol Dileep Parhak Vs Srare.fNlJdlya pradesh & Ors.,,

::-,,' Rishiraj Singh Sengar
Executive Engineer

Madhyo Pradesh Pollution Control
Board, R.A., Gwalior, M.p.

0A No. s9l2021, ordcr dar-"d o9lo8/2021 jn rtra
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FfFd +r;fti :tq=r:t :qatca }Tar, 3{drctrF (ii ffiar d} h eclm
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llF]srq Bt Fnq-*al fi &td{ iiffF.T erfi lfn TFI fi Jr,I a1t-. !a atie€$
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S sFqfua 1.q

,EO fudl ild*tcr qTq {rlfXl thqtf, roq (t.)
1 3 4 5 6

ft,3 iiiT.rqi 1. 391 2 3.580

Fr-3 1254 4.000
fi*s f}-s 'iq,tH 1274,1290 4.1 50

04 I'i-s +c +dla 472 3 220

iI.i 1

lE',firrl{T 12B8, 1339

ir.-t q;.hl r 22 5.000
q.atqi- z 1201, 1139 '10.000

0s r)l ta<r 1 10.000
10 lar-€ D"e 1195 4.000
11 qtdt, {dlg<5il 287

ft-s 1374,
1619,2324,2341

fi,s Ft-s in.digrrT 1115, 1171 4.000
14 frlue fl-s al-diT

15 Fr,,e fr-€ tqtltnqqlT 1 849,855,1486 1.742
fi:Ts r:F :rr,qg{ z 1486

]t"B lt-s dlrrq]Ir]IT 3 578,599,741,787 7.060

18 F-e lilos B{$]II!T-4 809,8101486 7.216
fi-.€ r)q itql l 1 24 000

r'1.J stqr : 1 , 2,181 12.75A

i)c <tqr : 181 24 730
22 ltuG 1713,227a,2435
23 ETe +6T|Itr 121215 7.000

197t2,2A0,285
25 q{tft- 1 1,2 5.000
26 5234 3.500

11-s r)q ,fasl 1 4 900
FT-s r].r qdtw- 2 2 4.000
1!n-s Mq .thq r a:o 1424 10.000

teliq rr)qr t qzz 1472.1473,1495 7.784

10.570q-6rn r qTit.J,\Td 3349 3350,3355
3402,3n03 3405

ii.nrd lliilqr-r 1 .2.9 371 ,372 2C.140
33 il-s ilc' Flrrr$ RltsT 2 410 24.4DA

]i++rt Rltzl : 414 2.000

Ji@ 53a-j 534 19.86C
A,s nl-r ftr s:+ z 534 19.000

37 1ffi sra-: '19.000
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06 Fl,rc 10.000
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1!Ts 4.000

12 Frs 6d€qi 19.77A

13

4.0c0

l!-s
17

19

20 iq,E
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38 h)TE

l,).,e

o'iq r3qi-r 15 720

.ir! rtqr z 2 i4 13 340

40 d,lrr r]ierri s 500 13.930

ft.E funjq qdl B0l 5.00 0

8"3 r'l-r r]4rr? 1A43 1143 I450

43 li)-s +'r iETf 8t30lc 3r301I
8i3015 8i3016

8/3018
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2638 2i 1A2
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65 lios EI{ liqildl 61 7.980
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]a'Iog eiR qqB-el 1 ,10,15 5 975

FI' i rdt 774 3.000

72 fi"s dir-R qBtT{-1 1 576 23.810

73 ft.s EEI{ 3m{N-2 I000
74 a€It Iir.lqrfi 751,716 17174

aF-,{ 1]TT{ 125.127,91 2 630
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1 rEii Er<fl q<fi - 75

td 3rgTild rlr!5i - 761.024 tO

Fria<r tg 1+rilif, Eqri - ff flt-s ftret

ftrur v6 tg ffi ltq ilqfliil rrrr (drFiij) i:ij'.r -
3000000

(nifl errtc q.r,nira))

jift-irrr ,fi/iTd qz{ to d,}85 ,iitr}E
6 Adclress" PIot No.77 Jublee Encl.vc, Opp:HiiL.)r Uladhapur Hyclerabad TG 500c81 lN

r{lqd ci91 Ta $qd (-fi{r{il q,{Ig tffi firq fi;qF:l

"-ois 
r'i ri) 1i-.arri $qi)

r-a tir d eavn qid €ri,iel tr {fu lsrr{dl i td) (<l rn ftf,,fl r5.lr) idfs q$ qid
lnfrzr)

I ciqt ELID Trfir $qd ,
93750000

--il q,ie irn'lll e[.q raq'r{] EnlF 1,r!1)

ts GrlT l]ft sqi (4looooooo - s375ooo0)
(ontfl {d or to,t" - Frfufl a'l {C,re nfu)

316250000

f,r-,in s,{tg qqd -f,If{ q"lt{ 6qR 6qt

1ig mrm ro a1{ft qla Jt{i-{ gt UInn ft{{q - 30.01.2020 Yq 31012020 RTGS

;i)-e :-.2. iifd-sr cq, qi 6Rt-oT- s (q) -ffiq <RT qftRrq-1 n nf< n TrFqfr]ir sqRr td Erqr{l
t6r ff.{,T fq (.rcrq r} {[cET eqllFLr ErdT e.Rfo t r #oc drr F{6 iE fiE<d qtrr ir6 &
sfi fu-qr ql wqlqr t {6 af-rdrd T$ Ehr 1} {6 rr{6 q s.F!|fr.r reto se,rc Ei,rftRllc-r .)
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Registration and Stamp Department

Madhya Pradesh

ArroeFt{x.d"'

Certificate

E-Registration Nrunber

Date

Date of Printing e-Registration

Market Value of Property (If Applicable)

Clonsideration / Secured / Prernium Amount (Rs.)

Registration f ee (Rs.)

Total Starnp Duty (Rs.)

SR Name

SRO Name

MP042902020A1 163371

29 /02/2020

/2020

.99

l 62900000

I2 l3

t622t7 50

sharma

SUB REGISTRAR OFFICE BHIND

Name

Father/Husband's Name

Address

,fr rr+q v**

INDIA

Ar.rthorized Person's Name

Address

S qqgnq ftiq-s{g
q-22 El ti|.fe-A,qir{ ilEdsT ITTi, rqrfuT{ HoHo I, GWALIOR, Maclhya practesh,

INDIA

Signattre of Sub-Registrar

CERTI FI EDCOPYO 2 O 3 2O2O 82 89 4 L7

M p0:11902020A 
1 I 63 37 1 | 0 1 0 1 0129 02202 00 I 093 9

Dctails

I-essor- Sel f

d *- - Uss <Th={T -?-q *l'dr +g , EE{ lTlqro Hogo l, BHopAL, Madhya praclesh,

Page 1 of 552.
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Registration and Stamp Department
Madhya pradesh

Certificate of Stamp Duty
E-Stamp Details

010104290220200109i9
162217 50
16221750 Municipaliry Duty (Rs.) 0

Upkar Arnourt (ir..l ' 
o

0

NON-JUDICIAI,
29 /02/2020 t'/t45.1s
raghvendra singh kushwah/ Spo10.14430620 t 500643
raghunath nagar ncar rckha nagar nai kachare ke pass wardzs bhind BHIND BHIND

Dced Details
Lease Deed

Mining Lease of aD) term, including an under_lease or sub_lease, and any agreement to Iet orsub-let, or any rencrval of lease. - 0.75 percent for the whole ornount puyobt" or deliverable
under such lease.

Lelse Deed

F irsr party Details
,n rT*s F++
Ci+- riss erf'ry,ra et"n i= , q4* rfq6 qor. 

1t-
. - - Srcond pany Derailsq{€ qlcrr +fr thiEl] fufuas

q-22 I fr frr8,nf+{ Aiofi cFf rqrfu+t qoqo 
I

I

(ftcc r3(2) t&s) tr u<n fu to +r

MPo,12902020A I16337 | 0t01042902) 020010939

E-Stamp Code
Total E-Stamp Amount

Govr. Stamp Ooty (Rs.)
Janpad Duty (Rs.)
Exempted Amount(Rs.)

E-Stamp Type
Issue Date & TirEe
Serice -Provider or Issuer Details
SP/SRO/DRO/HO Details

Deed Type

Deed Instnxrent

Purpose

Name

Addrcss

Number of Pelsotrs

qrsc-liq
3r{E {

3 of 552

CERTI FIEDCOPY O2O3 2 O2O 82 Bg 4 T7

Organization Name
Address

Nunrber of Persons

18



{edsr"T \rq {e1q ftrnrT
qq c+fl

T6 q.* \rm qqT + * + ry-"ft{, q0c0 r'qE qHq frqq cqfR-dtftqcr, ft-rs{Era fr'qEq-q g -4 ffi rv uE$Ih rr.qqrf, rE=t-e"c g*fi o*lrd {Fzrrrrar 6..dr mrt), fts 3rEaft + rr+ qz'.mra-tr FF" { .i. ._" u"Jl su tgl*o_*t ffi rwdvr+r i-o u)*r.ev ftfte r3rBfir qfo: *-:"il;ffig rq_dr Er sTEqRra Rqr+{o qrer0 77 Eqft s=6+q.r€t-"i*u, *U #;;_ ;il;, 1 (ffi ssr rs* qsra-"efi -qR', +-o,rqr lr Be offi t, u.5r"ft,;# A* # E t, J"+- _r*,,#_,c*nrffi' qftBD eir sn-+ra eqtfr-r# -rft" tE # H-i*t- --*" q,. scqft €.q d)
H,. 

* * t*r" _ zB. o z. z o) o t : o. o o. )b i j #,. ;# 6g *",ft_* ecn + ft+.ilq.r

1.qf,', t+-(R, FE-qr ff rrtr } 5vn Ffto.ff {Rr qc Bt,ss,ss,sss t_ tr+qr,S qttsFr;qr-m-{d drq F.qn-+} 6qrt + + F=*."a _r+i ;e;f; sgrorq q-ti } trr, F6q_d *rrfl t, si rmq \r+e <r+ri }-or:rfir +-earc"ft 
"fu.w ,;;;,00,000/_ rffs ols.u_a;drq 6qs)' erDq Era, rmen nr$) il r.q c atu Fqq m{ -[fi-;ft.ifr 

"fit 
-:;iffii# +,emT 3r+D ff + tq sc,f ilRi tjtguqT t, .t + }} i; ffier+r eft .qrdt il qEq_n qrd{ t

S HH.W fi + tu b+ #*dd;tuS,#'# m # H u*'+;;H
zlil:, uitzl_ mq+t F-rm i s& w rt e<5 or trgr +fd fuqT t B=€_6r flTB, E_d,r t ft.qqEH nr qt*s-d *rf B* ftT F_ds-\ q_qr+ ff q-+ Jr*, Sd FrE_d zeq.ozc lwtts snr B"€-6T Dewi edtr erie-fr a + n"in", t Ji Hil,,osn,, 6_& qq,ftr
.-i5=K.n"u s.rqfr t dinT 

"fi,, @, ffi # # 8 
",_i 

* qftq_d t aer rrdqqr.rErert 3fl-r +-tn *uft+-o tra 31gq+ffT16* 
W.*"a" + q+t fi qdq+ il F!.cadqet* d u-d{r 6r?, eifufur ret aar Jq*q '*.sq {fi + erea-qetn r[d ST fu +_d_+k +1 ]+fi {t} 3rqD } +crr srft e.rq q-r qfi{ tG'.#il;"#<,. +. r+rirrr h er#{ 3r-qTdi scqr''+ il q-q*- s*d qrqrr 

{aq-m w.ra m*mo* fr, qfr.s qr qft_q +.B.qrd_<}*t qqTr t qr6-( i * o*.* d* *G #=#'d;ti,
:.bilEn ss er{Eis } erq-s.{ur fr, \n-fln, ED.-qmR ft] q_FT__mftd gfr +r arte_2e.oz.z0 20. t arfte io.oo. z o z z # qa,# .# ;il #* rr6ur 6trnl

cERTt Ft EDCOPY 02 03 2020 82Bg 4 77
MP0r290202OAt i6337 ) | o1o1042go22l2l[Og3g

Page 5 of 552

HFq-drq

1F-ou 131211pql

toecnfu}}orsrg*u
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t
{Wfr{rT qrtf g1q fuqFr

qq qkT

rqfil 5<r :

,ft T$-s {*{r

tqd cw{q-6 *+q.{T
tuftls

qftfiftr€i- * 3Try{iq

fti'nqq

..,,,,,.,,.;,

rllr. i

l

Samscfuff fts
fuor ft-s * 3q .iff{s srqidc q dftq 29l0272p2s qir qaqr€ T47qqr< y{qriT o6rsE rl2 e} rq( ftqr
TT'IT I

Sunil sharou

sq .iffq+
wtiffc++rqHEe

cERTt Ft EDCOPY02032020 82 89 417

MP042902020Ar r6ll7r | 01010429022020010939PaEe 6 of 552
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ffi t ft qnq arr qg;errrftd b+ *. ta,ra $r ff sq* 
"-s

s . ( 1 )L+-fi qrtr+, bsT ilR FTal., e e, 9^9., 9p e / _ (Frql6+ 6-d.s ft.uro.+} arer+Trr{d Eqtt + dr p.q*.i *r * *H a 
"e^-G-,ii 

*+' gd" m# +"ffi *n, _" '31-{-frqt-m B.qa m..furr ff uFr r.fr fuio sqT ilrtq -

l.ru Eq 2o,s0,0o,oo0/-q2rq +f,rq * qsrF pa-s
z.ri^+rq-rfi{d 20,50,00,000/_B_Sq furq + qqc fte€
1 @F*A zo,so,oo,bool_.rn" +ql* + o;a)]'
4.qE2r rfi{ftr Z0 ,49 ,99 ,9gg l_+Eef }ne + oe" ffi
qr=q S6-fi, bfl ilRl olrr td qffi t rriD-o.erq_E W roq qen_il: qegnt{r a_*qr e.ftqFIrE grr5q q.dqT & ffi.cr qTA fr sflmtrn:

: F' "R 
qlqtt !q. q 1}BIAe* 1J} il oreu-a iEdT 6 6 tbcR t qs ilTRQ{6F =-sm + Hq €-8ff e-.-e.n^ff *\,Ji;H {En-dq qr ro arn ff qnrftdET 6fi-<R qi gs enrrq or +r<or ilinqi # 

"r+ 
fu* -ril, fu *id, #ffi #i;-I ;Brcu-d_r6i qr rder c r+w b61 Bce.a-o ; F;;--' "' -''

qr=q 3fl{ +5 til, Br-or vm *,-.+ ff frum-d *d= : o'tu" }rfi_ar thqR aRT Tm_{ nRurqnrciilPq qrT qere H S\, tr-*. "# T ); #; R;r il d qM qFd bsrfi{d/l?h{di 6r qq-irm m# q. q++r6_r/fu* E* "q"; *#q + ia\, d#i .+-TI
.$T#*n,'#m? "D # in - *F;ffih t+.o .,r* 

'*,-*+ il sffis-n

ffi #d#'#;;'# ffiffiffiEm.HH#HH##"qr s+-m tr rda nper pift r*ur+w o+<++H irfC + Fr€iT sq_sr qRnn .u.cg q-€ 3tu $ fr, qq ilm Brilq 6rIF * .ar.v $ # d,ft'+ * .# #1. + oc, +Ig:qg5qryd_aft cTft Bv qT+;.tu Ail
tr{ SH t H* g+fm-T*'ry.*rr* sq s-d aen qq src ft
qr=g, qE 5fi-fl( Peffi-d m*r +-utso rnr + qffq Bsr+rT 4l+ qdrr, ils {6 Eq 3rDniffi q{ qT A wfr rr€ ur*. }G.\r t-0 urir + _qa_r or U* * } ErE.c*ftt +rn .Sf,E F'3t +*St Wryo.r*.,$fu.* il-c y*tu- q,rs i,nir{kr mq d ai g-s. qr*} qrrnfl e{ + Fo.r*i#-# 

"T# t qrq,rft, ft=( so qS *

cERTr Ft EDCOPY 02 03 202 o 82 89 4 17
Mp042902020A I 163371 I OtOto42gO22O2Oologis

Page 7 of 552

@+rrT qef s;q fr,TFt
qq qtfl

21



iiwr< +1 A*r :

4 rrd-q {*{

iq$ rTrq-{ {6 *+€,q
itfils

rcrs-{rT \r{ €rq fuqrq
qq !.ta

S .3Tqanq ff,Taq rIdr: q-22 * fr fta,{fu{ iig-,rs{ qT,i

raftr{r qoqo 
I

Sunil sharma

<q {ffer*
sq {fr:r+ onMie

qfifttfd,-

r+dR 6{+ fl f+ sFtrd qcr Hq or iqqr+ trqr ',rer o ott+ fftro } .pf sw zrozqooooo crw Ei ,r+ t ir.n
sqq o r+ +t 3qf&ft t Tsr+ 'r+ + eik cfts-6 sl{+r+r r+q sqq o qq 

'r4 t, +.qdT{ } <rE crw d,ft r

Hrtq 2qlo:/:o:o

cERTt Fr EDCOPY02032020 8289 417

MP042902020A 1 t6li 7 r | 01010429022020010939Page 8 of 552

'mr' S $ , Vss Erf+{r ijE stor +s , g-Er
rrlqra q"q. 

I

22



#H#Hffi* ffi t]R *' q w* ffi r-srsnfto qaq +y or- yreu
ff ft-qfr t, qEr snq{+n *tuSES + git'Rd @ qr\'ry, *-o +*tt #"rdler*
-Fafr. "il#il#:ffi'T* 

3rdcrd cTE ff s.c'ftr ffi fr Brqtd *-"AH t
*< oe^.ro E, "h 

#**'a$kHH X'.ffi w_ffi%r#u "

Bflr)o. T& A +or-* +-c+ arror t, a-* g.Q crdT ; .E€rt .,imRd v.+< *o_4y qz1 qqfewT

ssdts,"lffi";tu m#ffiW#'*mm
Htr#ffitrwmtr*,s*ssHffi,f
q{E, qE t+e( trq-f, dTtrq qi
*#'n E ;liii'ffi ffi ###HmHH#Hg1 + unrn armo

{ffiqsrur G erq frqr.r
q"q q+{r

cERTI Ft EDCOPY 02 o32o2o 8289 4 77
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                                                                                                                                Annexure C -5 
Photographs Showing Sand Mines Area 

 In Village Dhaur, Tehsil Mihona, District Bhind 
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Anoelqr-a c-9

StateEnvironmentlmpactAssessmentAuthority,M.P.
ffVfinl.iw ot Environment, Forest and Climate Ghange' Government of lndia)

I

I

No.: {z.cfr /sElAA/

Date2=-2 ^ 2o

To
Power Mech Projects Limited,

Rlo Flat No. 248 Sector-2,Shakti Nagar,
Habibganj Bhopal MP-46?024'.

Case No .4848/2015: Prior Environmental Clearance for Sand Quarry (Open cast manual method) in an

area of 18.230 ha. for production capacity of 54,690 cum/year at Khasra No-1, 2, 12, 45, 67, Village-

Dhour, Tehsil Mihona, 
' 
District-Bnind 1Ue1 by Power Meih Projects Limited,Krishna Pravin Kota

Executive Director Rlo Flat No, 248 Sector-2,Shakti Nagar,Habibganj Bhopal MP462024.

The case was discussed in 5981h SEIAA meeting dtd.20.02'2020 and it was recorded that.......,

(1) lt was noted that the PP had applied in Form-l for_Prior Environmentai Clearance of 18.230

ha. for production capacity of 54,690 cum/year at Khasra No -1, 2, 1?' 45' 67, Village-Dhour,
Tehsit irlihona, DtrstricfBhind (MP) by Sarpanch Gram Panchyat Parrayach Disirict-Bhind
MP.

(2) The Prior Environmental Clearance letter was issued SEIAA vide L.No. 2071/SEIAA/18
dt,ii.3{,3.2018 in the name oi " Sarpanch Gram Panchyat Parrayach Diskict-Bhind MP .

(3) lt is noted that PP.has requested vide no Pl\4PL/MD/BHOPAUBNDi 19-20/049 dtd.10.2.2020
to make amendroent in the Prior EC letter by changing the name of PP of the mining project

namely,'power Mech Proiects Limited,Krishna Pravin Kota Executive Director R-lo Flat

No,248 Sector-z,Shakti Nagar,Habibgani Bhopal MP462024.." in place of Sarpanch
Gram Panchyat Parrayach DistriclBhind MP' "'

(4) lt is noted that in support of his request the PP has submitted the following documents
i. No objection lelter of previous Project Proponcnt (to whom prior EC was granted) for

transfer of prior EC in the name of Power Mech Projects Limited,Krishna Pravin

Kota Executive Director Rlo Flat No. 248 Sector-z,Shakti Nagar,Habibganj

BhoPal MP462024.
ii.. Notarised affidavit of CEO, Janpad Panchyat Mehgaon, District Bhind MP

'.mentioning that no legal actionl credible action has been initiated against the

mine till date and commitment to comply all the standard and specilic conditions

stipulated in the Prior Ee issued.

iii. Copy of Prior EC issued by SEIAA vide letter No. 2071/SEIAA/18 d1d.31.3.2018.
iv. Copy of Environmental Managemerit Plan of Power Mech Projects Limited,

Krishna Pravin Kota Executive Director Ryo Flat No, 248 Sector-z,Shakti
Nagar,Habibganj Ehopal MP.

4848/2015

Sr-anner{ rxrifh (-arn (r.a,rrr r"r

Environmental Plannirtg & Coordination Organization
Paryavaran Parisar, E-5,Arera Colony

,isit us nttp:r*',,?T531*:3[l :
Email : mPseiaa@gmail'com

Tel.: 0755 - 2466970, 2466859
Fax : 0755 - 24621 36
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v copy of Approved Mining, pran with Repren ish.ment pran of power Mech projectsLimited'Krishna Pravin ft ota er..utiuJ oii""to, ny" Fliir.r"]ia'ii ii'Ji"i-il.ru,iNagar,Habibganj Bhopal Mp.

vi' Lease kansfer g$ei is.sug! by Minerar Resource Department order to of powor
Mech projects Limired,,vide t6rter r,to ssslr3z/202oJir;';;;; ;:;.;b;;,", 

-,

(5) rt is noted that in FrA. Notification 2006 as per para-.rl rransferabirity of Environmentarctearance (Ec) there is a provision of i"rir&iing ihJ Ec.
Para-11 :- A prior e,nvionmentar c.rearance granred for a specific praject or acrivitv to anappricant mav be transrerred durilts its vatiditv to'anitiei iiirt' pi,rrir"riiiiiih aundeftake. th..e, Orojlgt or activity on apptication by the iran;fe;; ir.iii nutransferee 

^with .a 
wri,uen "no objelLior" t'y iii-ir*ri,iroi,'io."*i,i)"u,r7loiio,o,y

authority concorned, on the same teris ,niioiJiiolri,i,iii,*i,it, tiir,i,,*enviranmentat ctearance was init,:t!!y srantei, iiitii iir-iii, iiiiui'iJ,m.No rererence to the Experl Apprai'ir diiiiir" i'iiri"-tiilii eii"i"i{ii,Nr,Committee concemeO is necejsa,T in ir"h 
"u""".ln cont$(t of above it seems.lhi! pp-!?: subhitteo aoequate documents to make the chanqe in thename of PP as per E.A Nori.ication 2006 (para-11). H.,i.q pr_ EC-i.;;;;'#rcA;r"il.irldlu ,.the name of " Sarpanch cram panchyit nrriry".r"- Oi.iri.iBhjnd lvtp,, is hereby transferred toPower Mech proie;ts Limired,xrirt'r, ',pl.ri, 'rii" e-""'iili"ri" Director R/o Frat No. 248 sicror-

la-l:Ili ry.-n:tf,-"bibsanj Bhop.at rurp-,,.to.srnJoi;;,y;;r"areaor.tB23oha forproouctioncapacry of 54,690 cum/vear at khasra ru".-t, z, ti l!, i?, Vrllage_Dhour, Tehsit ivlihona. Disrr;ct_Bhind (MP) " on the saml terms & condiiions ini u":,,r;il;;io; under which rhe prior environmentalclearance was initially granted. ari 
"*."rnJu i. irio.r'"5'".".'oroingry,

Hence, the Prior Environmenrr, 
91""^1.J..: j::yed to Sarpanch Gram panchyat parrayach District_Bhind MP. sE,AA vide tetrer no. 207.,/sE.AA/18 ara.sli.ziiieioi ;,;;;il..;;;i, "r? iiisocum/year at Khasra No.-.l. 2, 12, n.s, oj, 1ri1"S"-orr":r,,."i"t .ii 

'ttr,""", pisiricit_Bhind (Mp)ts herebytransferred to Power Mech proiecrs Limited,Kriir.,* pi.ri, ri"i. Lxecutive Director Ryo Frat No. 248
.l,:"-t"l:1:!.1*u Nasar,Habibs'anj enoprLruin. on'in...r" t"iit i."roirions and varidity period underwhrch the prior environmenlal clearance was initially granted.

(Ji nd Singh Raje)
Mem SecretaryEndt No.

Copy to:.
/ SEIAA"/2o Dated:

1, Principao Secretary. Depadment of Environment, Govern,ient of Madhya pradesh, Mantralaya. BhoDal.z secrerary, sEAc-r, Research and 
_Deveropr,flenr w,rs 

'M;;Jiv"'i*o"ai 'i;r;ri#';;;ijoi"eo.,o,
Paryava?n Parisar, E-5. Arera Colony Bhopat-;62016t 
Y;#:ila1"a"rffry' 

Madhva Pradesh Pollulion control Board, Paryavaran parisar, E-s, Arera corony,
4. Collector, Distflct - Bhind, M. p.
5. Divisional Forest Officer, District - Bhind, M. p.
6 LA Oivision, Monitoring celr, M.EF& cc, cor, rndira paryavaran Bhawan, Jar Bagh Road,.New Derhi- ,1 10

7. Director (s), Regionar office of rhe-MoEF, westem Region, Kendriya paryavaran Bhawan, Link Road No. 3- Ravi Shankar Nagar. Bhopal-462016.
8. Director, Geology &Mininq, Madhya pra.desh,29-A, Khanij Bhawan, Arera HiIs, Bhopal_ 462002.9. Districl Mining Oflicer, District - Bhind. M. p.
10. Sarpanch, Gram panchyat parrayach. District Bhlnd r[rp]
11. Data Entry Opera,lor, SETAA for upl;ad on website.
12. Guard file

{Dr.Sanjeev Sachdev}
Officer-ln-Charge

4848/20.15

S,notrnprl .rrzith (-qrn (norn-.
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State Environment Impact Assessment Authority, M.P.
(Government of India, Ministry of Environment & Forests)

,-t: ---*'-, ..-- "Environm
!:::" ,-,,' r '

f.
i

ing & Coordination Organization
ryavaran Parisar, E-5. Arera Colony

Bhopal-4620 16
visit us http://www. mpseiaa. nic. in

f el:07 55-2466970, 2466859
Fax:0755-2462136

n

fl.!. No:
Da

/ SEIAA /18

iI.J.rD To,
Sarpanch
Gram Panchayat, P
Tehsil- Mihona

fl1
Ir.l

District - Bhind (M.P.)

Sub: Case No.4848/2015 Prior Environmental Clearance for Sand Quarry (Open cast
.,;;': manual method) in an area of 18.230 ha. for production capacity of 54,690 cum/year at

Khasra No.-1, 2, 12, 45, 67, Village-Dhour, Tehsil Mihona, District-Bhind (Mp) by
Sarpanch, Gi.arn Panchayat, Parrayach, Bhind (MP)

The case was discussed in 472nd SEIAA meeting dti 14.03.2018 and it was recorded that.,-....

" The pior EC was issued to M/s Esteem lnfrabuild Pvt. Ltd. Shri Kaitash Chandia Gupta:'Sub Lessee,
Madhya Pradesh State Mining Corporation Limited, R/o P-4, Lal Bahadur Nagar, Durgapura, Jaipur (Raj.)
vide Letter No 5468 dtd. 03.03.2017 and vide L.No. 267 dtd 19.04.2017 for an area of 18.230 ha at Vi ags-
Dhour, Tehsil-Mihona, Distict-Bhind (MP)

As per New Sand.Mine Policy 2017, Mineral Resources Depaftment, Gavt. of M.p. has
allofted/transfened non-operational sand mines to gram panchayat/ local body vide tetter No. F-19-
26/2U7n?1 dated 23.11.2017 and modification tefter No. F-19-20/2017/12./1 dated O|.OZ.1B. pp
(Gram Panchayat, Panaya;ch, Bhind) has requested-Collector, Bhind to make amendment in the prior
EC lefter by changing the name of PP of the mining prcject in the name of Gram panchayat,
Panayach. The above application has been forirarded by MP. State Mining Corporation ltd. Gwatior to
SEIAA for transfer of pior EC in the name of Gram Panchayat, Panayach, Bhind vide letter no.
sand/2017-1 8/BhopayQ dtd. 1 9.02.201 8.

PP (Gram Panchayat, Panayach; Bhind) has submifted the foltowing documents in suppott of his
request:

1 . Application of Sarpanch, Gram Panchayat Parrayach. Bhind for transfer of Prior EC in favour
of the Gram Panchayat Parrayach, Bhind.

2. No obiection letter of previous Prolect Proponent (to whom prior EC was granted) for transfer
of prior EC in the nane of Gram panchayat paffayach, Bhind.

3. ' Nlfarlsed affidavit of sarpanch/secretary, Gram panchayat parrayach, Bhind., mentioning
that no legal action/ credible action has been initiated against the mine till date and
commitment to comply all the Standard and specific conditions stipulated in the prior EC
lssued

4. Lease transfer order /ssued .by office of coltector (Mining Division) to Gram panchayat,
Parrayach, Bhind vide:lefter No. 4374 dtd.1S.O1 .2018.

5. copy of Prior Ec issued by MPSEIAA vide tetter No. ss6e dtd. 3.03.2017 and vide L.No. 267
dtd 19.04.2017.

6. Noc of MP. state Mining corporation ttd..Gwalior for transfer of Ec in the name of Gram
Panchayat, Parrayach, Bhind vide letter sand/2017-11/Bhopaue dated 19.02.2018.

As.per the notification,issued by M1EF&cc on 14.09.2006, the policy on transferability of EC is as
follows:-

11- TGnsfercbility ot Environmentat Ctearcnce (EC)

"A 
.ptior envionmental clearance granted fot a specitic project or activity to an applicanl may be trcnsfeffed during itsvalidity to another tegal pe$on entitled. to undetlake tio.ircject or a"tivity oh iiptication ai ii" tr"i"i"ii, L, Li n"transferee.with a written'na objectio-n by the transferot, to, and by ne iegutato;r autnoriti *n"ur"i, ,i ii"-lr'^"terms and conditions under which lhe prior envircnmenlal ctearaice was'initialti granted,'ana ror ne iaie-iiany

t

@

*
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,r:"::3!"#,r::;T::"to 
:he Experl Appnisat conmitee or state Levet Expei Appraisat commiuee concetned is

After detaited discusslons o]? the M EF&cc Notification regarding transferabitity and perusal of theabove inrormation, it has been a"iaii to ii*'"i'i"iiJ'tpr* ec- i"sued on 3.fi.b017 and dtd19'04.201r'in favour of sarpaltc.h au- i"iin'iizt, ''pzrrav_acn, 
Bhind in the prace shri Kai*shchandra cupta, Mrs Esteem nrraorii p:ri iiil,,ili, iit .a^"n"oi; 

i;s;r,.,;r,,"""uri,,,,Jrip* ro,' sand Quarry (opencast Manuat Methot') ii ui'ii"" 
"r'raris,o 

ha...for production capaciiy or 5t,690cum/year at Khasra No._1, 2: 
,12, .1?., 

ai, vitugi-D;;u;,'ieh.sit Mihona, District-aniii ffi1 6n 111s

i:il;;";E;,:,"3:';;:7:'r3y,;Zi,'f:!,p"'ii'lia,, *ii"i tn" pii., iiiii,"i,ii"i,ll'[;; ;;
Hence, the prior Environmentar 

_crearance issued to shri Kairash chandra Gupta, M/sEsteem Infrabuird pvt. Ltd. Ryo p_4, Lri'-tli"-Jriil
r-etter ruJ ssoa atl. s.6#brz 

""0 "ii" i.r.r'". io'i!i;",r;tr"11Ti:ltJfirdli[?us;cast manuar method) an area of 18.230 r,a. roi pr"Jrcti""-"rp""iiv ii ii,iio"iJr,v"r,at Khasra no._ 1,2, 12, 45,62 
.atvirrase- d6iri';-;'it- Miho;;;.dis-tri"t_eiiriiMpf i,hereby transferred to Saroanct,, Oo"iprn"'t 

"V"t, 
iiir"V""t, Tehsil- Mihona, Oi=tri"t _

-:,,|Jil:iH:l,.""'l:i:"."#: fjnfhti:i[:iffi',:il,,t!, purioi ,na";';;i.; lil p,io.

l

{o>p
5:$Hl ' 

\r sErAA/'l8 Dated: 3/ ' 3't Y
(P. Narahari)

Member Secretary _

[':l!,l:ilr::3i]i,,i:1' 
Department or Environment, Government or Madhya pradesh

2. Secretary, SEAC Rdsearch and Development Wing .Mqdhya Pradesh pollutionCorrtrol Board, paryavaran pa risar, E-5, Arera ColonyBhopal-4620163. Managing Director, M.p. State Mining Co rporation Ltd., paryavag Bfisysn, gle6p-1(a), 2nd Ftoor, Arera Hilts, Jail road Bhopar(MP)
4. Member Secretary, Madhya Pradesh pollutioh Control Board, Paryavaran parisar, E-Arera Colony, Bhopal 462016

ollector, District - Bhind, M. p

(Dr. Sanjeev Sachdev!
Officer-in-Chdrge

6

.\,

,;l- 6. Divisional Forest Officer, District _ Bhind, M. p.

' kt"i',r:fl;ff:'ti,'i3.?r, MoEF& cc, Gor, rndira paryavaran Bhawan, Jor Bash

S Director (s), Regionar office of the MoEF, western Region, Kendriya paryavaranBhawan, Link Road No. 3 Ravi Snr"t.i f.f r."r, 
"Biopata62o16

' 8,ffi::1 ,"."r|osv 
& Mining, l\/adhva praoesn, 2e-A, Khanij Bhbwan, Arera Hils,

10. District Mining Officer, District - Bhind, M. p.
11. Shri Kailash Chandra Gupta, M/s Esteem lnfrabuild pvt. Ltd., Sub Lessee, M.p. StateMinins corp. Ltd., p-4, Ldr einaarr r,ra-s;r:';;;s;;;., Jaipur (Raj.) _ 477001.12. Data Entry Operator, SEIAA for upload on webslt"
13. Guard file

\4a-
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Af)ne Xqre C-- tO

state E nvi.no n men t I rm paet Assessnrent Auth ority, lv1. F"
*istry of Environment, Forest and climate change, Government of ln.tiul

Environmental Planning & Coordination Organization
Paryavaran Parisar, E-5, Arera Colony

Bhopal_ 462016
visit us http://uarw.mpseiaa.n ic. in

Email : mpseiaa@gnrail conr
Tel, : 0755 - 2466970,2466859

Fax:0755 -246213A

ttls S tsEtAN{a

dq.a,il.{,
To,

Power Mech Projects Limited
Krishna Pravin Kota Executive Director
R/o Flai No. 248 Sector-2, Shakti Nagar,
Ha bibg ang Bhopat t{iP -462024

sub.: case No. 4848/2015: prior Environmental clearance for sand euarry (open cast manuar
method) in an area of 18.230_ha for production capacity ot s+,ooo"clm/y"r, ,i r(.,r.r,
No.-1, 2, 12, 45, 67, Viltage-Dhour, Tehsit t\itihona, Oistiict-eninJlrrlnl ;i-p;;;'il;;
Projects Limited,Krishna Pravin Kota Execulive Director R/o Flat No.24g Sector-2,Shakti
Nagar,Habibganj Bhopal tlp -462024.

Ref, : Your Letter dated 19.06.20

No.:

Date &

Thecasewasdicussedin5g8sElAAmeetingdated20.o2.2oahditwasrecordedthat...........
ln context of above,? seefi,s lhal PP hai submitted adequate documents to make the change intlg ngme af pp as per ErA-Notfication 2006 (para-11). Hence, prior rc iriuiJ irua on31.3.2018 in the name.of .":ar.panch Gram panchyat parrayach District-Bhind Mp,,-is herebytransferied to Power Mech erolects timitii,xriiir' i.ri, Kota Executive Director R/o Ftat Na.
248 .sector-2,shakti Nag-ar Habibganj Bhapar Mp-'. for sand euarry in 

"n 
ur"" oita.b'so nu. ro,praduction capacity of s4,690 cum/year at Khasra No.-1, 2, tz, rs, ar, vnige-Dniur rensit

Mihona, District-Bhind (Mp).' on the same terms & conditions ina iatidity piiii iiir, *ni"n
. the prior envionmental 

.clearance was initiatly granted. All concerned ne inioi"nea Ziiiraingty
As per abovedecision, the prior EC was transferied to power Mech projects timitJ,Kristrna
Pravin Kota Executive Director Rio Ftat No.24B'sector-2,sakti N"gii.Ft"bibg;nd en"p"r
vide letter No. 4ss1-52lsElAA./20 dated 22.02.20. ie t'rur r"qr".tud vide letter dated ,19.06.20
alongwith approved revised mining plan to consider change in configuration roi aoove sano
mining as per revised mining plan submitted by him.
After discus,sion, the request of pp has been considered as per provision given in foflowing
clause 7(ii) (b)- Prior Environmental Clearance (EC) process foi Expansion or"MoJernization or
Change of product mix in existing projects of EtA notiiication 2006:-

. "Any change in configuration from the environmental clearance conditions during execution ofthe proiect after detailed engineenng shatl be exempt from tne requireaieii i,i""iiiorrrrtut
ctearance, if there is no_change in praduction and potutian toaa iie p,ije,ci pioio,ient snattinform the Ministry of Environment, Forest and ciimate change t stut"' [uuiiLitvironment
/rrpacf Assessment Authority and the concerned state polutian iontror Board'i'

ln.context of above, the mining shal be carried out stricfly as f"ifl.," 
"pprored 

revisedmine plan subject to no change.in sanctioned production iapacity ana p6rrutitn roaa inaccordance with the sustainabre sand Mining Management buiaet'ines, ioto ancrEnforcement & Mo.nitoiing Guiderines t r srnJl"rvriri, g, zo2o issued by the MoEF&cc,Gol ensuring.that the annuar replenishment of sand in ihe mining t"r". ,r"u i" =unicientto sustain the mining operations at levels prescribed in the minin-g plan - 
;

'l
\
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/ SEIAA/2o Dated:
copy to:-
1. Collector, District Bhind (M. P.)
2. Director, Geology & Mining, IMadhya pradesh, 29-A, Khanij Bhawan, Arera Hiils,

Bhopal - 462002.
3. District lrlining Officer, District Bhind (M. p.).

I4. Guard file. 
/

(Dr. Sanjeev Sachdev)
Officer-in-Charge

r

,.ii
Endt No.
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M.P. Pollution Control Board 

E-5, Arera Colony 

Paryavaran Parisar, Bhopal - 16  MP 

Tele : 0755-2466191, Fax-0755-2463742 

 

  

   

Consent Order 
 

   

       

        

         

         

     

     

   

Page: 1 / 5
 

  

This Certificate generated from xgn.mp.nic.in are valid and does not require physical signatures, the certificate can be validated online from xgn.mp.nic.in using "TPAV" Number. 
 

     

                                     

   

RED-MEDIUM 
 

                     
    

CCA-Fresh 
 

 

CONSENT NO: *** 
 

            

      

PCB ID: 130725 
 

         
        

 
 

     

                                     

 

 
 

             

                                     

   

To,  
 

                            

    

The Occupier, 
 

      

                

                                     

          

M/s. M\s Power Mech - Projects Limited ( Dhaur - 1 Sand Mine - 18.230 Hectare), Bhind, 
 

      

                                     

          

Kh. No. 1,2,12,45,67, Village - Dhour Tehsil Minona Distt. Bhind (M.P.), 

City : Dhaur, 

Tal : Mehona, Dist : Bhind, (M.P.) 

 
 

      

                                     

   

Subject:  
 

 

Grant of Consent to Operate  under section 25 of the Water (Prevention & Control of Pollution) Act,1974   under 

section 21 of the Air (Prevention & Control of Pollution) Act,1981 

 
 

 

                                     

   

Ref:  
 

 

1. Your Consent to Operate Application Receipt No. 1000023 Dt. 12/03/2020  and last communication received on 

dated 10/06/2020 

2. MPSEIAA transfer the environmental clearance vide letter no 4551 dated 22/02/2020 (4848/2015). 
 

 

                                     

   

               With reference to your above application for consent to operate has been considered under the aforesaid Acts and existing 

rules therein. The M. P. Pollution Control Board has agreed to grant consent up to 31/05/2021, subject to the fulfillment of the terms & 

conditions, enclosed with this letter and- 
 

 

                                     

  

 SUBJECT TO THE FOLLOWING CONDITIONS  :- 
 

  

                                     

    

a. Location:  
 

 

Kh. No. 1,2,12,45,67, Village – Dhour,  Tehsil – Minona,  Distt. - Bhind (M.P.) ,  
 

    

                  

                                     

    

b. Mining Lease area: 
 

                   
     

18.230 ha 
 

              

                                 

                                     
    

c. Product & Production Capacity: 
 

                 

                                     

       

Activity / Product  Qty / year 

Mining of Sand 54,690 Cubic Meter Per year 
 

 

 

        

                                     

      

Note:-  1) Mine Management shall ensure that the mine shall operate with valid mining lease and valid Environmental   Clearance.  As per OM 

               dated 25/03/2020 of MoEF&CC the validity of EC is extended till 30/06/2020 therefore after  30/06/2020, mine shall operate   with  

            valid environmental clearance. 

            2) For any change in above mining lease area, production capacity,  PP shall obtain fresh consent from the  Board.  

            3) Mine management shall ensure the compliance of order passed by Hon’ble NGT in OA 10/2020 (CZ) on dated     

               01/06/2020, NGT OA 17/2019 (CZ)on dated  26/11/2019 and in OA 360/2015 (PB) pertaining to sustainable sand  

               Mining.  

            4) Mine management shall  complied with the  Enforcement &    Monitoring Guidelines for Sand Mining issued by  MoEF&CC on   

               January 2020 
  

  

                                     

     

The Validity of the consent is up to 31/05/2021 and has to be renewed before expiry of consent validity. Online application through 

XGN with annual license fees in this regard shall be submitted to this office 6 months before expiry of the consent/Authorization. 

Board reserves the right to amend/cancel / revoke the above condition in part or whole as and when required. 
 

   

                                     

    

Enclosures:- 
 

                      

        

* Conditions under Water Act 

* Conditions under Air Act 

* General conditions  
 

          

CC to :-  

1. District Mining Officer, (Mining Section), Collector office, Bhind Dist. Bhind (M.P.) for information. 

2. M.P. State Mining Corporation, Arera Hills, Jail Road, Bhopal (M.P.) for necessary  action please.  

3. Regional officer, Regional office, MPPCB,  Gwalior  (M.P.) 

Consent No:AW-51651Outward No:100396,05/06/2020

ACHYUT ANAND MISHRA
Member Secretary

e-Signed On 05/06/2020 16:39:34
(Organic Authentication on AADHAR from UIDAI Server)
TPAV # 1X6765561J
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M.P. Pollution Control Board 

E-5, Arera Colony 

Paryavaran Parisar, Bhopal - 16  MP 

Tele : 0755-2466191, Fax-0755-2463742 

 

  

   

Consent Order 
 

   

       

        

         

         

     

     

   

Page: 2 / 5
 

  

This Certificate generated from xgn.mp.nic.in are valid and does not require physical signatures, the certificate can be validated online from xgn.mp.nic.in using "TPAV" Number. 
 

     

 

                       

   

CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1974  :- 
 

      

                       

    

1. The daily quantity of sewage at out fall of the unit shall not exceed 0.60 KL/day 
 

    

                       

  

2. Sewage Treatment :-  The applicant shall provide septic tank and soak pit  around 100 meter away from the bank of the 

river and maintain the same properly to achieve following standards- 
 

     

                       

          

pH Between               5.5 – 9.0 

Suspended Solids Not exceed          100 mg/l. 

BOD3  Days 27 ⁰c  Not exceed          30 mg/l. 

COD Not exceed           250 mg/l. 

  
 

         

                       

                       

   

3. Compilation of Monitoring data- 

i. Samples and measurements taken to meet the monitoring requirements specified above shall be representative of the 

volume and nature of monitored discharge. 

ii. Following promulgation of guidelines establishing test procedures for the analysis of pollutants, all sampling and 

analytical methods used to meet the monitoring requirements specified above shall conform to such guidelines unless 

otherwise specified sampling and analytical methods shall conform to the latest edition of the Indian Standard specifications 

and where it is not specified the guidelines as per standard methods for the examination of Water and Waste latest edition of 

the American Public Health Association, New York U.S.A. shall be used. 
 

 

  

 

4. Recording of Monitoring Activities & Results- 

i. The applicant shall make and maintain online records of all information resulting from monitoring activities by this 

Consent.                                           

ii. The applicant shall record for each measurement of samples taken pursuant to the requirements of this Consent as 

follows:                                                  

            (i) The date, exact place and time of sampling                                                   

            (ii) The dates on which analysis were performed                                               

            (iii)Who performed the analysis?                                                                        

            (iv)The analytical techniques or methods used and                                              

            (v)The result of all required analysis                                                                 

iii. If the applicant monitors any Pollutant more frequently as is by this Consent he shell include the results of such 

monitoring in the calculation and reporting of values required in the discharge monitoring reports which may be prescribed 

by the Board. Such increased frequency shall be indicated on the Discharge Monitoring Report Form.                                                                                  

iv. The applicant shall retain for a minimum of 3 years all records of monitoring activities including all records of 

Calibration and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation. 

The period of retention shall be extended during the course of any unresolved litigation regarding the discharge of pollutants 

by the applicant or when requested by Central or State Board or the court.  
 

 

  

 

5. Reporting of Monitoring Results:- 

Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring 

report on line to the Board. 
 

 

  

 

6. Limitation of discharge of oil Hazardous Substance in harmful quantities:- 

The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations 

into natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive 

the applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses. 
 

 

  

 

7. Disposal of Collected Solid waste- 

Solids, dirt, silt or other pollutant separated from or resulting from treatment shall be disposed of in such a manner as to 

prevent any pollutant from such materials from entering any such water Any live fish, Shall fish or other animal collected or 

trapped as a result of intake water screening or treatment may be returned to eaters body habitat. 
 

 

  

 

8. Industry/Institute/mine management shall submit the information online through XGN in reference to compliance of 

consent conditions.  
 

 

  

 
  

  

                       

        

 

 
Additional Water condition:- 
 

        

                       

         

 
  

 

 

 

Mine management should provide toilets for labors. Consent No:AW-51651
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M.P. Pollution Control Board 

E-5, Arera Colony 

Paryavaran Parisar, Bhopal - 16  MP 

Tele : 0755-2466191, Fax-0755-2463742 

 

  

   

Consent Order 
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This Certificate generated from xgn.mp.nic.in are valid and does not require physical signatures, the certificate can be validated online from xgn.mp.nic.in using "TPAV" Number. 
 

     

 

           

 

CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981  :- 
 

   

          

   

1. Ambient air quality at the boundary of the industry/unit premises shall be monitored and reported to the Board regularly 

on quarterly basis: The Ambient air quality norms are prescribed in MoEF gazette notification no. GSR/826(E), dated: 

16/11/09. Some of the parameters are as follows:                                                                                                         

     a. Particulate Matter (less than 10 micron) - 100 µg/m³ (PM10 µg/m³  24 hrs. basis)                                                                      

     b. Particulate Matter (less than 2.5 micron) - 60 µg/m³  (PM2.5 µg/m³  24 hrs. basis)  

     c. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 µg/m³                                  

     d. Nitrogen Oxides [NOx] (24 hrs. Basis) - 80 µg/m³                                

     e. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 µg/m³                                  
 

 

  

 

2. The industry shall take adequate measures for control of noise level generated from industrial activities within the 

premises less than 75 dB(A) during day time and 70 dB(A) during night time. 
 

 

  

 

3. The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of 

emission/section/activities. 
 

 

  

 

4. Approach roads shall be made pucca to control the fugitive emissions of particulate matter generated due to transportation 

and internal movements.  
 

 

  

 

5. PP shall take effective steps for extensive tree plantation of the local tree species for general improvement of 

environmental conditions. 
 

 

  

 
  

 

          

    

Additional Air condition:-  
 

    

          

     

 
   

 

   

1) Mine management shall provide pucca road for material transportation  

2) Mine management shall not use village road for transportation. 

3) Mine management shall provide fugitive emission control arrangements. 

4) The vehicle used for the transportation of sand shall be PU certified and shall be properly maintained to reduce the noise.
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GENERAL CONDITIONS:  
 

      

              

              

 

1. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative, 

upon the representation of credentials:    

         a. To inspect raw material stock, manufacturing processes, reactors, premises etc to perform the functions of the 

Board.                                                                                                           

         b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required to 

be kept under the terms and conditions of this Consent.     

         c. To have access at reasonable times to any records required to be kept under the terms and conditions of this 

Consent. 

         d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or,     

         e. To sample at reasonable times any discharge or pollutants. 
 

 

  

 

2. This consent/authorisation is transferable, in case of change of ownership/management and addresses of new 

Owner/partner/Directors/proprietor should immediately apply for the same. 
 

 

  

 

3. The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive 

privileges, nor does it authorise any invasion of personal rights, nor any infringement of Central, State or local laws or 

regulations.  
 

 

  

 

4. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 only and does 

not relate to any other Department/Agencies. License required from other Department/Agencies have to be obtained by the 

unit separately and have to comply separately as per there Act / Rules. 
 

 

  

 

5. Balance consent/ authorisation fee, if any shall be recoverable by the Board even at a later date. 
 

 

  

 

6. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the 

date of expiration of this consent/authorisation 
 

 

  

 

7.  Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the 

imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act. 
 

 

  

 

8. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole 

or in part during its term for cause including, but not limited to, the following :   

      (a) Violation of any terms and conditions of this Consent.   

      (b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts.   

      (c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge.  
 

 

  

 

9. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and 

necessary action will be initiated against the industry. 
 

 

  

 
  

   

              

     

Additional condition:-  
 

    

              

       

1. If the stream is dry, the excavation must not proceed beyond the lowest undisturbed elevation of the stream bottom, 

which is a function of local hydraulics, hydrology, and geomorphology 

2. The mine management shall ensure the conservation of river ecology & its Natural course. Established water 

conveyance channels should not be relocated straightened or modified. 

3.  Tree plantation shall be carried out in open area available along the bank of River to conserve its Natural course. 

4.  The maximum depth of the mine pit shall not exceed 3 .0 meter & mining shall be done above the water level. No in 

stream mining shall be done. 

5.  The mining activity shall be done manually. Mining will be done with the help of spade, basket & shovel by lifting & 

loading the sand in small trolleys .No dumper/trucks shall be used. Heavy vehicles shall not be allowed on the banks 

for loading/transporting of sand.  

6.  The sand shall be transported by small trolleys up to the Mineral stacking yard. Proper air pollution control 

arrangements shall be provided at yard to prevent fugitive emission due to loading/unloading activity. 

7.  Transport vehicles will be covered with taurpoline to minimize dust/sand particle emissions. Vehicular emissions 

should be kept under control and regularly monitored for compliance of emission norms.  Vehicles used for 

transporting the mineral should be covered with tarpaulins and optimally loaded. 

8.  After mining is complete, the edge of the pit should be graded to a 2.5:1 slope in the direction  of the flow. 

9. Mine management shall submit the annual replenishment plan.  

10.  The mine Management shall submit environmental statement for the previous year ending 31st March on or before 

30th September every year to the Board.  

11.  The mine Management shall comply with all the relevant Acts/Rules, directions, guide lines issued by 

  

Consent No:AW-51651

117



         

        
     

M.P. Pollution Control Board 

E-5, Arera Colony 

Paryavaran Parisar, Bhopal - 16  MP 

Tele : 0755-2466191, Fax-0755-2463742 

 

  

   

Consent Order 
 

   

       

        

         

         

     

     

   

Page: 5 / 5
 

  

This Certificate generated from xgn.mp.nic.in are valid and does not require physical signatures, the certificate can be validated online from xgn.mp.nic.in using "TPAV" Number. 
 

     

MoEF/CPCB/MPPCB from time to time as required and, if applicable. 

 
   

  

Consent/authorization as required under the   Water (Prevention & Control of Pollution) Act,1974  , The Air (Prevention & 

Control of Pollution) Act,1981is granted to your industry subject to fulfillment of all the conditions mentioned above. For 

renewal purpose you shall have to make an application to this Board through XGN at least Six months before the date of 

expiry of this consent. The applicant without valid consent (for operation) of the Board shall not bring in to use any outlet for 

the discharge of effluent and gaseous emission. 
 

   

       

   

For and on behalf of

M.P. Pollution Control Board
 

 

 

Consent No:AW-51651

ACHYUT ANAND MISHRA
Member Secretary

e-Signed On 05/06/2020 16:39:34
(Organic Authentication on AADHAR from UIDAI Server)
TPAV # 1X6765561J
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RED-MEDIUM 
 

                     
    

CCA-Renewal 
 

 

CONSENT NO: *** 
 

            

      

PCB ID: 130725 
 

         
        

 
 

     

                                     

 

 
 

             

                                     

   

To,  
 

                            

    

The Occupier, 
 

      

                

                                     

          

M/s.  Power Mech - Projects Limited ( Dhaur - 1 Sand Mine - 18.230 Hectare), Bhind, 
 

      

                                     

          

Kh. No. 1,2,12,45,67, Village - Dhaur Tehsil Minona Distt. Bhind (M.P.),City : Dhohar, 

Dist : Bhind, Tal : Mehona, SIDC : Not In SIDC, Latitude : 26.1436 Longitude : 78.4855 

 
 

      

                                     

   

Subject:  
 

 

Grant of  Renewal of Consent   under section 25 of the Water (Prevention & Control of Pollution) Act,1974   under 

section 21 of the Air (Prevention & Control of Pollution) Act,1981 

 
 

 

                                     

   

Ref:  
 

 

Your Renewal of Consent   Application Receipt No. 1056561 Dt. 29/01/2021 
 

 

                                     

   

               With reference to your above application for Renewal of Consent   has been considered under the aforesaid Acts and existing 

rules therein. The M. P. Pollution Control Board has agreed to grant consent up to 31/05/2022, subject to the fulfillment of the terms & 

conditions, enclosed with this letter and- 
 

 

                                     

  

 SUBJECT TO THE FOLLOWING CONDITIONS  :- 
 

  

                                     

    

a. Location:  
 

 

Kh. No. 1,2,12,45,67, Village – Dhour, Tehsil – Minona, Distt. - Bhind (M.P.) , 
 

    

                  
                                     

    

b. Mining Lease area: 
 

                   

     

18.230 ha 
 

              

                                 

                                     

    

c. Product & Production Capacity: 
 

                 

                                     

       

Activity / Product Qty / year 

Mining of Sand 54,690 Cubic Meter Per year 
 

 

 

        

                                     

      

Note:-   1)  Mine management shall ensure the compliance of order passed by Hon’ble NGT in OA 10/2020 (CZ) on dated  01/06/2020, OA  

                  09/2018 on dated 12/06/2020, NGT OA 17/2019 (CZ)on dated  26/11/2019 and in OA 360/2015 (PB) pertaining to  sustainable sand       

                 Mining.  

            2) Mine Management shall ensure that the mine shall operate with valid mining lease and valid Environmental   Clearance. 

            3) Mine management shall  complied with the  Enforcement &    Monitoring Guidelines for Sand Mining issued by  MoEF&CC on   

               January 2020 
  

  

                                     

     

The Validity of the consent is up to 31/05/2022 and has to be renewed before expiry of consent validity. Online application through 

XGN with annual license fees in this regard shall be submitted to this office 6 months before expiry of the consent/Authorization. 

Board reserves the right to amend/cancel / revoke the above condition in part or whole as and when required. 
 

   

                                     

    

Enclosures:- 
 

                      

        

* Conditions under Water Act 

* Conditions under Air Act\ 

* General conditions  
 

          

CC to :-  

1. District Mining Officer, (Mining Section), Collector office,  Bhind Dist. Bhind (M.P.) for information. 

2. Director, Geology & Mining Khanij Bhawan 29-A, Arera Hills, , Bhopal (M.P.) for necessary  action please.  

3. Regional officer, Regional office, MPPCB,  Gwalior  (M.P.) 

Consent No:AW-52916Outward No:101955,02/02/2021

ACHYUT ANAND MISHRA
Member Secretary

e-Signed On 02/02/2021 19:14:24
(Organic Authentication on AADHAR from UIDAI Server)
TPAV # 6YS7W4K14J
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CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1974  :- 
 

      

                       

    

1. The daily quantity of sewage at out fall of the unit shall not exceed 0.60 KL/day 
 

    

                       

  

2. Sewage Treatment :-  The applicant shall provide septic tank and soak pit  around 100 meter away from the bank of the 

river and maintain the same properly to achieve following standards- 
 

     

                       

          

pH Between               5.5 – 9.0 

Suspended Solids Not exceed          100 mg/l. 

BOD3  Days 27 ⁰c  Not exceed          30 mg/l. 

COD Not exceed           250 mg/l. 

  
 

         

                       

                       

   

3. Compilation of Monitoring data- 

i. Samples and measurements taken to meet the monitoring requirements specified above shall be representative of the 

volume and nature of monitored discharge. 

ii. Following promulgation of guidelines establishing test procedures for the analysis of pollutants, all sampling and 

analytical methods used to meet the monitoring requirements specified above shall conform to such guidelines unless 

otherwise specified sampling and analytical methods shall conform to the latest edition of the Indian Standard specifications 

and where it is not specified the guidelines as per standard methods for the examination of Water and Waste latest edition of 

the American Public Health Association, New York U.S.A. shall be used. 
 

 

  

 

4. Reporting of Monitoring Results:- 

Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring 

report on line to the Board. 
 

 

  

 

5. Limitation of discharge of oil Hazardous Substance in harmful quantities:- 

The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations 

into natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive 

the applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses. 
 

 

  

 

6. Disposal of Collected Solid waste- 

Solids, dirt, silt or other pollutant separated from or resulting from treatment shall be disposed of in such a manner as to 

prevent any pollutant from such materials from entering any such water Any live fish, Shall fish or other animal collected or 

trapped as a result of intake water screening or treatment may be returned to eaters body habitat. 
 

 

  

 

7. Industry/Institute/mine management shall submit the information online through XGN in reference to compliance of 

consent conditions.  
 

 

  

 
  

  

                       

        

 

 
Additional Water condition:- 
 

        

                       

         

 
  

 

 

 

Mine management should provide toilets for labors.
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CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981  :- 
 

   

          

   

1. Ambient air quality at the boundary of the mining lease shall be monitored and reported to the Board regularly. The 

Ambient air quality norms are prescribed in MoEF gazette notification no. GSR/826(E), dated: 16/11/09. Some of the 

parameters are as follows:                                                                                                         

     a. Particulate Matter (less than 10 micron) - 100 µg/m³ (PM10 µg/m³  24 hrs. basis)                                                                      

     b. Particulate Matter (less than 2.5 micron) - 60 µg/m³  (PM2.5 µg/m³  24 hrs. basis)  

     c. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 µg/m³                                  

     d. Nitrogen Oxides [NOx] (24 hrs. Basis) - 80 µg/m³                                

     e. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 µg/m³                                  
 

 

  

 

2. The industry shall take adequate measures for control of noise level generated from industrial activities within the 

premises less than 75 dB(A) during day time and 70 dB(A) during night time. 
 

 

  

 

3. The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of 

emission/section/activities. 
 

 

  

 

4. Mine management shall submit evacuation plan for the transportation of sand.  
 

 

  

 

5. PP shall take effective steps for extensive tree plantation of the local tree species along the evacuation route for general 

improvement of environmental conditions. 
 

 

  

 
  

 

          

    

Additional Air condition:-  
 

    

          

     

 
   

 

   

1) Mine management shall not use village road for transportation. 

2) Mine management shall provide fugitive emission control arrangements. 

3) The vehicle used for the transportation of sand shall be PU certified and shall be properly maintained to reduce the noise.
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GENERAL CONDITIONS:  
 

      

              

              

 

1. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative, 

upon the representation of credentials:    

         a. To inspect raw material stock, manufacturing processes, reactors, premises etc to perform the functions of the 

Board.                                                                                                           

         b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required to 

be kept under the terms and conditions of this Consent.     

         c. To have access at reasonable times to any records required to be kept under the terms and conditions of this 

Consent. 

         d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or,     

         e. To sample at reasonable times any discharge or pollutants. 
 

 

  

 

2. This consent/authorisation is transferable, in case of change of ownership/management and addresses of new 

Owner/partner/Directors/proprietor should immediately apply for the same. 
 

 

  

 

3. The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive 

privileges, nor does it authorise any invasion of personal rights, nor any infringement of Central, State or local laws or 

regulations.  
 

 

  

 

4. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 only and does 

not relate to any other Department/Agencies. License required from other Department/Agencies have to be obtained by the 

unit separately and have to comply separately as per there Act / Rules. 
 

 

  

 

5. Balance consent/ authorisation fee, if any shall be recoverable by the Board even at a later date. 
 

 

  

 

6. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the 

date of expiration of this consent/authorisation 
 

 

  

 

7.  Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the 

imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act. 
 

 

  

 

8. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole 

or in part during its term for cause including, but not limited to, the following :   

      (a) Violation of any terms and conditions of this Consent.   

      (b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts.   

      (c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge.  
 

 

  

 

9. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and 

necessary action will be initiated against the industry. 
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Additional condition:-  
 

              

       

1. Tree plantation shall be carried out in open area available. 

2.  The maximum depth of the mine pit shall not exceed 3 .0 meter & mining shall be done above the water level.  

3. The mining activity shall be done as per environmental clearance.  

4.  The sand shall be transported by small trolleys up to the Mineral stacking yard. Proper air pollution control 

arrangements shall be provided at yard to prevent fugitive emission due to loading/unloading activity. 

5.  Transport vehicles will be covered with taurpoline to minimize dust/sand particle emissions. Vehicular emissions 

should be kept under control and regularly monitored for compliance of emission norms.  Vehicles used for 

transporting the mineral should be covered with tarpaulins and optimally loaded. 

6.  After mining is complete, the edge of the pit should be graded to a 2.5:1 slope in the direction  of the flow. 

7. Mine management shall submit the annual replenishment plan.  

8.  The mine Management shall submit environmental statement for the previous year ending 31st March on or before 

30th September every year to the Board.  

9. The mine Management shall comply with all the relevant Acts/Rules, directions, guide lines issued by 

MoEF/CPCB/MPPCB from time to time as required and, if applicable. 

 
   

  

Consent/authorization as required under the   Water (Prevention & Control of Pollution) Act,1974  , The Air (Prevention & 

Control of Pollution) Act,1981is granted to your industry subject to fulfillment of all the conditions mentioned above. For 

renewal purpose you shall have to make an application to this Board through XGN at least Six months before the date of 

expiry of this consent. The applicant without valid consent (for operation) of the Board shall not bring in to use any outlet for 

the discharge of effluent and gaseous emission. 
 

   

       

   

For and on behalf of

M.P. Pollution Control Board
 

 

 

 

 

 

Consent No:AW-52916

ACHYUT ANAND MISHRA
Member Secretary

e-Signed On 02/02/2021 19:14:24
(Organic Authentication on AADHAR from UIDAI Server)
TPAV # 6YS7W4K14J
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M.P. Pollution Control Board 

E-5, Arera Colony 

Paryavaran Parisar, Bhopal - 16  MP 

Tele : 0755-2466191, Fax-0755-2463742 

 

  

   

Consent Order 
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RED-MEDIUM 
 

                     
    

CCA-Fresh 
 

 

CONSENT NO: *** 
 

            

      

PCB ID: 130506 
 

         
        

 
 

     

                                     

 

 
 

             

                                     

   

To,  
 

                            

    

The Occupier, 
 

      

                

                                     

          

M/s. Power Mech - Projects Limited (Dhaur -2 Sand Mine - 11.68 Hectare), Bhind, 
 

      

                                     

          

Kh. no. 245,246,251, Village - Dhaur Tehsil Minona Distt. Bhind (M.P.), 

City : Dhaur, 

Tal : Mehona, Dist : Bhind, (M.P.) 

 
 

      

                                     

   

Subject:  
 

 

Grant of Consent to Operate  under section 25 of the Water (Prevention & Control of Pollution) Act,1974   under 

section 21 of the Air (Prevention & Control of Pollution) Act,1981 

 
 

 

                                     

   

Ref:  
 

 

Your Consent to Operate Application Receipt No. 999270 Dt. 22/02/2020 and last communication received on 

Dt.23/02/2020 
 

 

                                     

   

                  With reference to your above application for consent to operate has been considered under the aforesaid Acts and existing 

rules therein. The M. P. Pollution Control Board has agreed to grant consent up to 31/01/2021, subject to the fulfillment of the terms & 

conditions, enclosed with this letter and- 
 

 

                                     

  

 SUBJECT TO THE FOLLOWING CONDITIONS  :- 
 

  

                                     

    

a. Location:  
 

 

Kh. no. 245,246,251, Village – Dhaur,  Tehsil – Minona,  Distt. - Bhind (M.P.)  
 

    

                  

                                     

    

b. Mining Lease area: 
 

                   

     

11.680 ha 
 

              

                                 

                                     

    

c. Product & Production Capacity: 
 

                 

                                     

       

Product  Qty / year 

Mining of Sand 35,040 Cubic Meter Per Year 
 

 

 

        

                                     

      

Note:-  1) For any change in above mining lease area, production capacity PP shall obtain fresh consent from the Board.  

            2) Mine management shall ensure the compliance of order passed by Hon’ble NGT in OA 17/2019 (CZ)on dated      

               26/11/2019 and in OA 360/2015 (PB)  and in OA 360/2018 (PB) pertaining to sustainable sand mining. 

          3) The mine will operate with valid lease agreement and as per Environmental clearance transferred by MPSEIAA letter    

               no 4458 dated 18/02/2020 
  

  

                                     

     

The Validity of the consent is up to 31/01/2021 and has to be renewed before expiry of consent validity. Online application through 

XGN with annual license fees in this regard shall be submitted to this office 6 months before expiry of the consent/Authorization. 

Board reserves the right to amend/cancel / revoke the above condition in part or whole as and when required. 
 

   

                                     

    

Enclosures:- 
 

                      

        

* Conditions under Water Act 

* Conditions under Air Act 

* General conditions  
 

          

CC to :-  

1. District Mining Officer, (Mining Section), Collector office, Bhind Dist. Bhind (M.P.) for information. 

2. M.P. State Mining Corporation, Arera Hills, Jail Road, Bhopal (M.P.) for necessary  action please.  

3. Regional officer, Regional office, MPPCB,  Gwalior (M.P.) 

Consent No:AW-51206Outward No:99915,24/02/2020

R.S. KORI
Member Secretary

e-Signed On 24/02/2020 17:28:10
(Organic Authentication on AADHAR from UIDAI Server)
TPAV # AEL2O3TU3S
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CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1974  :- 
 

      

                       

    

1. The daily quantity of sewage at out fall of the unit shall not exceed 0.20 KL/day 
 

    

                       

  

2. Sewage Treatment :-  The applicant shall provide septic tank and soak pit  around 100 meter away from the bank of the 

river and maintain the same properly to achieve following standards- 
 

     

                       

          

pH Between               5.5 – 9.0 

Suspended Solids Not exceed          100 mg/l. 

BOD3  Days 27 ⁰c  Not exceed          30 mg/l. 

COD Not exceed           250 mg/l. 

Oil and grease  Not exceed           10 mg/l. 
 

         

                       

                       

   

3. Compilation of Monitoring data- 

i. Samples and measurements taken to meet the monitoring requirements specified above shall be representative of the 

volume and nature of monitored discharge. 

ii. Following promulgation of guidelines establishing test procedures for the analysis of pollutants, all sampling and 

analytical methods used to meet the monitoring requirements specified above shall conform to such guidelines unless 

otherwise specified sampling and analytical methods shall conform to the latest edition of the Indian Standard specifications 

and where it is not specified the guidelines as per standard methods for the examination of Water and Waste latest edition of 

the American Public Health Association, New York U.S.A. shall be used. 
 

 

  

 

4. Recording of Monitoring Activities & Results- 

i. The applicant shall make and maintain online records of all information resulting from monitoring activities by this 

Consent.                                           

ii. The applicant shall record for each measurement of samples taken pursuant to the requirements of this Consent as 

follows:                                                  

            (i) The date, exact place and time of sampling                                                   

            (ii) The dates on which analysis were performed                                               

            (iii)Who performed the analysis?                                                                        

            (iv)The analytical techniques or methods used and                                              

            (v)The result of all required analysis                                                                 

iii. If the applicant monitors any Pollutant more frequently as is by this Consent he shell include the results of such 

monitoring in the calculation and reporting of values required in the discharge monitoring reports which may be prescribed 

by the Board. Such increased frequency shall be indicated on the Discharge Monitoring Report Form.                                                                                

iv. The applicant shall retain for a minimum of 3 years all records of monitoring activities including all records of 

Calibration and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation. 

The period of retention shall be extended during the course of any unresolved litigation regarding the discharge of pollutants 

by the applicant or when requested by Central or State Board or the court.  
 

 

  

 

5. Reporting of Monitoring Results:- 

Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring 

report on line to the Board. 
 

 

  

 

6. Limitation of discharge of oil Hazardous Substance in harmful quantities:- 

The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations 

into natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive 

the applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses. 
 

 

  

 

7. Disposal of Collected Solid waste- 

Solids, dirt, silt or other pollutant separated from or resulting from treatment shall be disposed of in such a manner as to 

prevent any pollutant from such materials from entering any such water Any live fish, Shall fish or other animal collected or 

trapped as a result of intake water screening or treatment may be returned to eaters body habitat. 
 

 

  

 

8. Prohibition of By pass system of treatment facilities- 

The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms 

and conditions of this Consent in prohibited except : 

i. where unavoidable to prevent loss of life or severe property damage, or  

ii. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and 

conditions of this Consent. The applicant shall immediately notify the consent issuing authorities in writing of each such 

diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.  
 

 

  

 

  

 

Consent No:AW-51206
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9. Industry/Institute/mine management shall submit the information online through XGN in reference to compliance of 

consent conditions.  
 

 

  

 

Additional Water condition:-  
Mine management should provide toilets for labors. 

 

                       

        

 

 
 
 

        

                       

         

 
  

 

 

Consent No:AW-51206
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CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981  :- 
 

   

          

   

1. Ambient air quality at the boundary of the industry/unit premises shall be monitored and reported to the Board regularly 

on quarterly basis: The Ambient air quality norms are prescribed in MoEF gazette notification no. GSR/826(E), dated: 

16/11/09. Some of the parameters are as follows:                                                                                                         

     a. Particulate Matter (less than 10 micron) - 100 µg/m³ (PM10 µg/m³  24 hrs. basis)                                                                      

     b. Particulate Matter (less than 2.5 micron) - 60 µg/m³  (PM2.5 µg/m³  24 hrs. basis)  

     c. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 µg/m³                                  

     d. Nitrogen Oxides [NOx] (24 hrs. Basis) - 80 µg/m³                                

     e. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 µg/m³                                  
 

 

  

 

2. The industry shall take adequate measures for control of noise level generated from industrial activities within the 

premises less than 75 dB(A) during day time and 70 dB(A) during night time. 
 

 

  

 

3. The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of 

emission/section/activities. 
 

 

  

 

4. Approach roads shall be made pucca to control the fugitive emissions of particulate matter generated due to transportation 

and internal movements.  
 

 

  

 

5. PP shall take effective steps for extensive tree plantation of the local tree species for general improvement of 

environmental conditions. 
 

 

  

 
  

 

          

    

Additional Air condition:-  
 

    

          

     

 
   

 

   

1) Mine management shall provide pucca road for material transportation  

2) Mine management shall not use village road for transportation and define evacuation plan. 

3) Mine management shall provide fugitive emission control arrangements. 

4) The vehicle used for the transportation of sand shall be PU certified and shall be properly maintained to reduce the noise.

Consent No:AW-51206
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GENERAL CONDITIONS:  
 

      

              

              

 

1. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative, 

upon the representation of credentials:    

         a. To inspect raw material stock, manufacturing processes, reactors, premises etc to perform the functions of the 

Board.                                                                                                           

         b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required to 

be kept under the terms and conditions of this Consent.     

         c. To have access at reasonable times to any records required to be kept under the terms and conditions of this 

Consent. 

         d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or,     

         e. To sample at reasonable times any discharge or pollutants. 
 

 

  

 

2. This consent/authorisation is transferable, in case of change of ownership/management and addresses of new 

Owner/partner/Directors/proprietor should immediately apply for the same. 
 

 

  

 

3. The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive 

privileges, nor does it authorise any invasion of personal rights, nor any infringement of Central, State or local laws or 

regulations.  
 

 

  

 

4. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 only and does 

not relate to any other Department/Agencies. License required from other Department/Agencies have to be obtained by the 

unit separately and have to comply separately as per there Act / Rules. 
 

 

  

 

5. Balance consent/authorisation fee, if any shall be recoverable by the Board even at a later date. 
 

 

  

 

6. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the 

date of expiration of this consent/authorisation 
 

 

  

 

7.  Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the 

imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act. 
 

 

  

 

8. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole 

or in part during its term for cause including, but not limited to, the following :   

      (a) Violation of any terms and conditions of this Consent.   

      (b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts.   

      (c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge.  
 

 

  

 

9. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and 

necessary action will be initiated against the industry. 
 

 

  

 
  

   

              

     

Additional condition:-  
 

    

              

       

1. If the stream is dry, the excavation must not proceed beyond the lowest undisturbed elevation of the stream bottom, 

which is a function of local hydraulics, hydrology, and geomorphology 

2. The mine management shall ensure the conservation of river ecology & its Natural course. Established water 

conveyance channels should not be relocated straightened or modified. 

3.  Tree plantation shall be carried out in open area available along the bank of River to conserve its Natural course. 

4.  The maximum depth of the mine pit shall not exceed 3 .0 meter & mining shall be done above the water level. No in 

stream mining shall be done. 

5.  The mining activity shall be done manually. Mining will be done with the help of spade, basket & shovel by lifting & 

loading the sand in small trolleys .No dumper/trucks shall be used. Heavy vehicles shall not be allowed on the banks 

for loading/transporting of sand.  

6.  The sand shall be transported by small trolleys up to the Mineral stacking yard. Proper air pollution control 

arrangements shall be provided at yard to prevent fugitive emission due to loading/unloading activity. 

7.  Transport vehicles will be covered with taurpoline to minimize dust/sand particle emissions. Vehicular emissions 

should be kept under control and regularly monitored for compliance of emission norms.  Vehicles used for 

transporting the mineral should be covered with tarpaulins and optimally loaded. 

8.  After mining is complete, the edge of the pit should be graded to a 2.5:1 slope in the direction of the flow. 

9. Mine management shall submit the annual replenishment plan.  

10.  The mine Management shall submit environmental statement for the previous year ending 31st March on or before 

30th September every year to the Board.  

11.  The mine Management shall comply with all the relevant Acts/Rules, directions, guide lines issued by 
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MoEF/CPCB/MPPCB from time to time as required and, if applicable. 

 
   

  

Consent/authorization as required under the   Water (Prevention & Control of Pollution) Act,1974  , The Air (Prevention & 

Control of Pollution) Act,1981is granted to your industry subject to fulfillment of all the conditions mentioned above. For 

renewal purpose you shall have to make an application to this Board through XGN at least Six months before the date of 

expiry of this consent/authorisation. The applicant without valid consent (for operation) of the Board shall not bring in to use 

any outlet for the discharge of effluent and gaseous emission. 
 

   

       

   

For and on behalf of

M.P. Pollution Control Board
 

 

 

Consent No:AW-51206

R.S. KORI
Member Secretary

e-Signed On 24/02/2020 17:28:10
(Organic Authentication on AADHAR from UIDAI Server)
TPAV # AEL2O3TU3S
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RED-MEDIUM 
 

                     
    

CCA-Renewal 
 

 

CONSENT NO: *** 
 

            

      

PCB ID: 130506 
 

         
        

 
 

     

                                     

 

 
 

             

                                     

   

To,  
 

                            

    

The Occupier, 
 

      

                

                                     

          

M/s. M\s Power Mech - Projects Limited (Dhaur -2 Sand Mine - 11.68 Hectare), Bhind, 
 

      

                                     

          

Kh. no. 245,246,251, Village - Dhaur Tehsil Minona Distt. Bhind (M.P.),City : Dhohar, 

Dist : Bhind, Tal : Mehona, SIDC : Not In SIDC, Latitude : 26.1443 Longitude : 78.4815 
 

      

                                     

   

Subject:  
 

 

Grant of  Renewal of Consent   under section 25 of the Water (Prevention & Control of Pollution) Act,1974   under 

section 21 of the Air (Prevention & Control of Pollution) Act,1981 

 
 

 

                                     

   

Ref:  
 

 

Your Renewal of Consent   Application Receipt No. 1056544 Dt. 29/01/2021 
 

 

                                     

   

With reference to your above application for Renewal of Consent   has been considered under the aforesaid Acts and existing rules 

therein. The M. P. Pollution Control Board has agreed to grant consent up to 31/01/2022, subject to the fulfillment of the terms & 

conditions, enclosed with this letter and- 
 

 

                                     

  

 SUBJECT TO THE FOLLOWING CONDITIONS  :- 
 

  

                                     

    

a. Location:  
 

 

Kh. no. 245,246,251, Village – Dhaur, Tehsil – Minona, Distt. - Bhind (M.P.) 
 

    

                  
                                     

    

b. Mining Lease area: 
 

                   

     

11.68 ha 
 

              

                                 

                                     
    

c. Product & Production Capacity: 
 

                 

                                     

       

Activity / Product  Qty / year 

Mining of Sand 35,040 Cubic Meter Per Year 
 

 

 

        

                                     

      

Note:-   1)  Mine management shall ensure the compliance of order passed by Hon’ble NGT in OA 10/2020 (CZ) on dated  01/06/2020, OA  

                  09/2018 on dated 12/06/2020, NGT OA 17/2019 (CZ)on dated  26/11/2019 and in OA 360/2015 (PB) pertaining to  sustainable sand       

                 Mining.  

            2) Mine Management shall ensure that the mine shall operate with valid mining lease and valid Environmental   Clearance. 

            3) Mine management shall  complied with the  Enforcement &    Monitoring Guidelines for Sand Mining issued by  MoEF&CC on   

               January 2020 
  

  

                                     

     

The Validity of the consent is up to 31/01/2022 and has to be renewed before expiry of consent validity. Online application through 

XGN with annual license fees in this regard shall be submitted to this office 6 months before expiry of the consent/Authorization. 

Board reserves the right to amend/cancel / revoke the above condition in part or whole as and when required. 
 

   

                                     

    

Enclosures:- 
 

                      

        

* Conditions under Water Act 

* Conditions under Air Act 

* General conditions  
 

          

CC to :-  

1. District Mining Officer, (Mining Section), Collector office,  Bhind Dist. Bhind (M.P.) for information. 

2. Director, Geology & Mining Khanij Bhawan 29-A, Arera Hills, , Bhopal (M.P.) for necessary  action please.  

3. Regional officer, Regional office, MPPCB,  Gwalior   (M.P.) 

Consent No:AW-52912Outward No:101951,02/02/2021

ACHYUT ANAND MISHRA
Member Secretary

e-Signed On 02/02/2021 19:13:04
(Organic Authentication on AADHAR from UIDAI Server)
TPAV # 5OHG3YA6EN
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CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1974  :- 
 

      

                       

    

1. The daily quantity of sewage at out fall of the unit shall not exceed 0.60 KL/day 
 

    

                       

  

2. Sewage Treatment :-  The applicant shall provide septic tank and soak pit  around 100 meter away from the bank of the 

river and maintain the same properly to achieve following standards- 
 

     

                       

          

pH Between               5.5 – 9.0 

Suspended Solids Not exceed          100 mg/l. 

BOD3  Days 27 ⁰c  Not exceed          30 mg/l. 

COD Not exceed           250 mg/l. 

  
 

         

                       

                       

   

3. Compilation of Monitoring data- 

i. Samples and measurements taken to meet the monitoring requirements specified above shall be representative of the 

volume and nature of monitored discharge. 

ii. Following promulgation of guidelines establishing test procedures for the analysis of pollutants, all sampling and 

analytical methods used to meet the monitoring requirements specified above shall conform to such guidelines unless 

otherwise specified sampling and analytical methods shall conform to the latest edition of the Indian Standard specifications 

and where it is not specified the guidelines as per standard methods for the examination of Water and Waste latest edition of 

the American Public Health Association, New York U.S.A. shall be used. 
 

 

  

 

4. Reporting of Monitoring Results:- 

Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring 

report on line to the Board. 
 

 

  

 

5. Limitation of discharge of oil Hazardous Substance in harmful quantities:- 

The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations 

into natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive 

the applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses. 
 

 

  

 

6. Disposal of Collected Solid waste- 

Solids, dirt, silt or other pollutant separated from or resulting from treatment shall be disposed of in such a manner as to 

prevent any pollutant from such materials from entering any such water Any live fish, Shall fish or other animal collected or 

trapped as a result of intake water screening or treatment may be returned to eaters body habitat. 
 

 

  

 

7. Industry/Institute/mine management shall submit the information online through XGN in reference to compliance of 

consent conditions.  
 

 

  

 
  

  

                       

        

 

 
Additional Water condition:- 
 

        

                       

         

 
  

 

 

 

Mine management should provide toilets for labors.
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CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981  :- 
 

   

          

   

1. Ambient air quality at the boundary of the mining lease shall be monitored and reported to the Board regularly. The 

Ambient air quality norms are prescribed in MoEF gazette notification no. GSR/826(E), dated: 16/11/09. Some of the 

parameters are as follows:                                                                                                         

     a. Particulate Matter (less than 10 micron) - 100 µg/m³ (PM10 µg/m³  24 hrs. basis)                                                                      

     b. Particulate Matter (less than 2.5 micron) - 60 µg/m³  (PM2.5 µg/m³  24 hrs. basis)  

     c. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 µg/m³                                  

     d. Nitrogen Oxides [NOx] (24 hrs. Basis) - 80 µg/m³                                

     e. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 µg/m³                                  
 

 

  

 

2. The industry shall take adequate measures for control of noise level generated from industrial activities within the 

premises less than 75 dB(A) during day time and 70 dB(A) during night time. 
 

 

  

 

3. The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of 

emission/section/activities. 
 

 

  

 

4. Mine management shall submit evacuation plan for the transportation of sand.  
 

 

  

 

5. PP shall take effective steps for extensive tree plantation of the local tree species along the evacuation route for general 

improvement of environmental conditions. 
 

 

  

 
  

 

          

    

Additional Air condition:-  
 

    

          

     

 
   

 

   

1) Mine management shall not use village road for transportation. 

2) Mine management shall provide fugitive emission control arrangements. 

3) The vehicle used for the transportation of sand shall be PU certified and shall be properly maintained to reduce the noise.
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GENERAL CONDITIONS:  
 

      

              

              

 

1. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative, 

upon the representation of credentials:    

         a. To inspect raw material stock, manufacturing processes, reactors, premises etc to perform the functions of the 

Board.                                                                                                           

         b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required to 

be kept under the terms and conditions of this Consent.     

         c. To have access at reasonable times to any records required to be kept under the terms and conditions of this 

Consent. 

         d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or,     

         e. To sample at reasonable times any discharge or pollutants. 
 

 

  

 

2. This consent/authorisation is transferable, in case of change of ownership/management and addresses of new 

Owner/partner/Directors/proprietor should immediately apply for the same. 
 

 

  

 

3. The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive 

privileges, nor does it authorise any invasion of personal rights, nor any infringement of Central, State or local laws or 

regulations.  
 

 

  

 

4. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 only and does 

not relate to any other Department/Agencies. License required from other Department/Agencies have to be obtained by the 

unit separately and have to comply separately as per there Act / Rules. 
 

 

  

 

5. Balance consent/ authorisation fee, if any shall be recoverable by the Board even at a later date. 
 

 

  

 

6. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the 

date of expiration of this consent/authorisation 
 

 

  

 

7.  Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the 

imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act. 
 

 

  

 

8. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole 

or in part during its term for cause including, but not limited to, the following :   

      (a) Violation of any terms and conditions of this Consent.   

      (b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts.   

      (c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge.  
 

 

  

 

9. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and 

necessary action will be initiated against the industry. 
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Additional condition:-  
 

              

       

1. Tree plantation shall be carried out in open area available. 

2.  The maximum depth of the mine pit shall not exceed 3 .0 meter & mining shall be done above the water level.  

3. The mining activity shall be done as per environmental clearance.  

4.  The sand shall be transported by small trolleys up to the Mineral stacking yard. Proper air pollution control 

arrangements shall be provided at yard to prevent fugitive emission due to loading/unloading activity. 

5.  Transport vehicles will be covered with taurpoline to minimize dust/sand particle emissions. Vehicular emissions 

should be kept under control and regularly monitored for compliance of emission norms.  Vehicles used for 

transporting the mineral should be covered with tarpaulins and optimally loaded. 

6.  After mining is complete, the edge of the pit should be graded to a 2.5:1 slope in the direction  of the flow. 

7. Mine management shall submit the annual replenishment plan.  

8.  The mine Management shall submit environmental statement for the previous year ending 31st March on or before 

30th September every year to the Board.  

9. The mine Management shall comply with all the relevant Acts/Rules, directions, guide lines issued by 

MoEF/CPCB/MPPCB from time to time as required and, if applicable. 

 
   

  

Consent/authorization as required under the   Water (Prevention & Control of Pollution) Act,1974  , The Air (Prevention & 

Control of Pollution) Act,1981is granted to your industry subject to fulfillment of all the conditions mentioned above. For 

renewal purpose you shall have to make an application to this Board through XGN at least Six months before the date of 

expiry of this consent. The applicant without valid consent (for operation) of the Board shall not bring in to use any outlet for 

the discharge of effluent and gaseous emission. 
 

   

       

   

For and on behalf of

M.P. Pollution Control Board
 

 

 

 

Consent No:AW-52912

ACHYUT ANAND MISHRA
Member Secretary

e-Signed On 02/02/2021 19:13:04
(Organic Authentication on AADHAR from UIDAI Server)
TPAV # 5OHG3YA6EN
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M.P. Pollution Control Board 

E-5, Arera Colony 

Paryavaran Parisar, Bhopal - 16  MP 

Tele : 0755-2466191, Fax-0755-2463742 

 

  

   

Consent Order 
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RED-MEDIUM 
 

                     
    

CCA-Fresh 
 

 

CONSENT NO: *** 
 

            

      

PCB ID: 130505 
 

         
        

 
 

     

                                     

 

 
 

             

                                     

   

To,  
 

                            

    

The Occupier, 
 

      

                

                                     

          

M/s. Power Mech - Projects Limited (Dhaur -3 Sand Mine - 15.85 Hectare), Bhind, 
 

      

                                     

          

Kh. No. 247,290, Village - Dhaur Tehsil Minona Distt. Bhind (M.P.), 

City : Dhaur, 

Tal : Mehona, Dist : Bhind, (M.P.) 

 
 

      

                                     

   

Subject:  
 

 

Grant of Consent to Operate  under section 25 of the Water (Prevention & Control of Pollution) Act,1974   under 

section 21 of the Air (Prevention & Control of Pollution) Act,1981 

 
 

 

                                     

   

Ref:  
 

 

Your Consent to Operate Application Receipt No. 999266 Dt. 22/02/2020 and last communication received on 

Dt.23/02/2020 
 

 

                                     

   

               With reference to your above application for consent to operate has been considered under the aforesaid Acts and existing 

rules therein. The M. P. Pollution Control Board has agreed to grant consent up to 31/01/2021, subject to the fulfillment of the terms & 

conditions, enclosed with this letter and- 
 

 

                                     

  

 SUBJECT TO THE FOLLOWING CONDITIONS  :- 
 

  

                                     

    

a. Location:  
 

 

Kh. No. 247,290, Village - Dhaur Tehsil Minona Distt. Bhind (M.P.)  
 

    

                  

                                     

    

b. Minin g Lease area: 
 

                   

     

15.850 ha 
 

              

                                 

                                     

    

c. Product & Production Capacity: 
 

                 

                                     

       

Product  Qty / year 

Mining of Sand 47,550 Cubic Meter Per Year.   
 

 

 

        

                                     

      

Note:-  1) For any change in above mining lease area, production capacity PP shall obtain fresh consent from the Board.  

            2) Mine management shall ensure the compliance of order passed by Hon’ble NGT in OA 17/2019 (CZ)on dated      

               26/11/2019 and in OA 360/2015 (PB)  and in OA 360/2018 (PB) pertaining to sustainable sand mining. 

          3) The mine will operate with valid lease agreement and as per Environmental clearance transferred by MPSEIAA letter    

               no 4462 dated 18/02/2020 
  

  

                                     

     

The Validity of the consent is up to 31/01/2021 and has to be renewed before expiry of consent validity. Online application through 

XGN with annual license fees in this regard shall be submitted to this office 6 months before expiry of the consent/Authorization. 

Board reserves the right to amend/cancel / revoke the above condition in part or whole as and when required. 
 

   

                                     

    

Enclosures:- 
 

                      

        

* Conditions under Water Act 

* Conditions under Air Act 

* General conditions  
 

          

CC to :-  

1. District Mining Officer, (Mining Section), Collector office,  Bhind Dist. Bhind (M.P.) for information. 

2. M.P. State Mining Corporation, Arera Hills, Jail Road, Bhopal (M.P.) for necessary  action please.  

3. Regional officer, Regional office, MPPCB,  Gwalior  (M.P.) 

Consent No:AW-51205Outward No:99914,24/02/2020

R.S. KORI
Member Secretary

e-Signed On 24/02/2020 17:27:27
(Organic Authentication on AADHAR from UIDAI Server)
TPAV # 2E3XG4I9GL
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M.P. Pollution Control Board 

E-5, Arera Colony 

Paryavaran Parisar, Bhopal - 16  MP 

Tele : 0755-2466191, Fax-0755-2463742 
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CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1974  :- 
 

      

                       

    

1. The daily quantity of sewage at out fall of the unit shall not exceed 0.20 KL/day 
 

    

                       

  

2. Sewage Treatment :-  The applicant shall provide septic tank and soak pit  around 100 meter away from the bank of the 

river and maintain the same properly to achieve following standards- 
 

     

                       

          

pH Between               5.5 – 9.0 

Suspended Solids Not exceed          100 mg/l. 

BOD3  Days 27 ⁰c  Not exceed          30 mg/l. 

COD Not exceed           250 mg/l. 

Oil and grease  Not exceed           10 mg/l. 
 

         

                       

                       

   

3. Compilation of Monitoring data- 

i. Samples and measurements taken to meet the monitoring requirements specified above shall be representative of the 

volume and nature of monitored discharge. 

ii. Following promulgation of guidelines establishing test procedures for the analysis of pollutants, all sampling and 

analytical methods used to meet the monitoring requirements specified above shall conform to such guidelines unless 

otherwise specified sampling and analytical methods shall conform to the latest edition of the Indian Standard specifications 

and where it is not specified the guidelines as per standard methods for the examination of Water and Waste latest edition of 

the American Public Health Association, New York U.S.A. shall be used. 
 

 

  

 

4. Recording of Monitoring Activities & Results- 

i. The applicant shall make and maintain online records of all information resulting from monitoring activities by this 

Consent.                                           

ii. The applicant shall record for each measurement of samples taken pursuant to the requirements of this Consent as 

follows:                                                  

            (i) The date, exact place and time of sampling                                                   

            (ii) The dates on which analysis were performed                                               

            (iii)Who performed the analysis?                                                                        

            (iv)The analytical techniques or methods used and                                              

            (v)The result of all required analysis                                                                 

iii. If the applicant monitors any Pollutant more frequently as is by this Consent he shell include the results of such 

monitoring in the calculation and reporting of values required in the discharge monitoring reports which may be prescribed 

by the Board. Such increased frequency shall be indicated on the Discharge Monitoring Report Form.                                                                     

iv. The applicant shall retain for a minimum of 3 years all records of monitoring activities including all records of 

Calibration and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation. 

The period of retention shall be extended during the course of any unresolved litigation regarding the discharge of pollutants 

by the applicant or when requested by Central or State Board or the court.  
 

 

  

 

5. Reporting of Monitoring Results:- 

Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring 

report on line to the Board. 
 

 

  

 

6. Limitation of discharge of oil Hazardous Substance in harmful quantities:- 

The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations 

into natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive 

the applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses. 
 

 

  

 

7. Disposal of Collected Solid waste- 

Solids, dirt, silt or other pollutant separated from or resulting from treatment shall be disposed of in such a manner as to 

prevent any pollutant from such materials from entering any such water Any live fish, Shall fish or other animal collected or 

trapped as a result of intake water screening or treatment may be returned to eaters body habitat. 
 

 

  

 

8. Prohibition of By pass system of treatment facilities- 

The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms 

and conditions of this Consent in prohibited except : 

i. where unavoidable to prevent loss of life or severe property damage, or  

ii. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and 

conditions of this Consent. The applicant shall immediately notify the consent issuing authorities in writing of each such 

diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.  
 

 

  

 

  

 

Consent No:AW-51205
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9. Industry/Institute/mine management shall submit the information online through XGN in reference to compliance of 

consent conditions.  
 

 

  

 

Additional Water condition:-  
Mine management should provide toilets for labors. 

 

                       

        

 

 
 
 

        

                       

         

 
  

 

 

Consent No:AW-51205
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M.P. Pollution Control Board 

E-5, Arera Colony 

Paryavaran Parisar, Bhopal - 16  MP 

Tele : 0755-2466191, Fax-0755-2463742 
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CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981  :- 
 

   

          

   

1. Ambient air quality at the boundary of the industry/unit premises shall be monitored and reported to the Board regularly 

on quarterly basis: The Ambient air quality norms are prescribed in MoEF gazette notification no. GSR/826(E), dated: 

16/11/09. Some of the parameters are as follows:                                                                                                         

     a. Particulate Matter (less than 10 micron) - 100 µg/m³ (PM10 µg/m³  24 hrs. basis)                                                                      

     b. Particulate Matter (less than 2.5 micron) - 60 µg/m³  (PM2.5 µg/m³  24 hrs. basis)  

     c. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 µg/m³                                  

     d. Nitrogen Oxides [NOx] (24 hrs. Basis) - 80 µg/m³                                

     e. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 µg/m³                                  
 

 

  

 

2. The industry shall take adequate measures for control of noise level generated from industrial activities within the 

premises less than 75 dB(A) during day time and 70 dB(A) during night time. 
 

 

  

 

3. The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of 

emission/section/activities. 
 

 

  

 

4. Approach roads shall be made pucca to control the fugitive emissions of particulate matter generated due to transportation 

and internal movements.  
 

 

  

 

5. PP shall take effective steps for extensive tree plantation of the local tree species for general improvement of 

environmental conditions. 
 

 

  

 
  

 

          

    

Additional Air condition:-  
 

    

          

     

 
   

 

   

1) Mine management shall provide pucca road for material transportation  

2) Mine management shall not use village road for transportation and define evacuation plan. 

3) Mine management shall provide fugitive emission control arrangements. 

4) The vehicle used for the transportation of sand shall be PU certified and shall be properly maintained to reduce the noise.

Consent No:AW-51205
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GENERAL CONDITIONS:  
 

      

              

              

 

1. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative, 

upon the representation of credentials:    

         a. To inspect raw material stock, manufacturing processes, reactors, premises etc to perform the functions of the 

Board.                                                                                                           

         b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required to 

be kept under the terms and conditions of this Consent.     

         c. To have access at reasonable times to any records required to be kept under the terms and conditions of this 

Consent. 

         d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or,     

         e. To sample at reasonable times any discharge or pollutants. 
 

 

  

 

2. This consent/authorisation is transferable, in case of change of ownership/management and addresses of new 

Owner/partner/Directors/proprietor should immediately apply for the same. 
 

 

  

 

3. The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive 

privileges, nor does it authorise any invasion of personal rights, nor any infringement of Central, State or local laws or 

regulations.  
 

 

  

 

4. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 only and does 

not relate to any other Department/Agencies. License required from other Department/Agencies have to be obtained by the 

unit separately and have to comply separately as per there Act / Rules. 
 

 

  

 

5. Balance consent/authorisation fee, if any shall be recoverable by the Board even at a later date. 
 

 

  

 

6. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the 

date of expiration of this consent/authorisation 
 

 

  

 

7.  Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the 

imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act. 
 

 

  

 

8. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole 

or in part during its term for cause including, but not limited to, the following :   

      (a) Violation of any terms and conditions of this Consent.   

      (b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts.   

      (c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge.  
 

 

  

 

9. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and 

necessary action will be initiated against the industry. 
 

 

  

 
  

   

              

     

Additional condition:-  
 

    

              

       

1. If the stream is dry, the excavation must not proceed beyond the lowest undisturbed elevation of the stream bottom, 

which is a function of local hydraulics, hydrology, and geomorphology 

2. The mine management shall ensure the conservation of river ecology & its Natural course. Established water 

conveyance channels should not be relocated straightened or modified. 

3.  Tree plantation shall be carried out in open area available along the bank of River to conserve its Natural course. 

4.  The maximum depth of the mine pit shall not exceed 3 .0 meter & mining shall be done above the water level. No in 

stream mining shall be done. 

5.  The mining activity shall be done manually. Mining will be done with the help of spade, basket & shovel by lifting & 

loading the sand in small trolleys .No dumper/trucks shall be used. Heavy vehicles shall not be allowed on the banks 

for loading/transporting of sand.  

6.  The sand shall be transported by small trolleys up to the Mineral stacking yard. Proper air pollution control 

arrangements shall be provided at yard to prevent fugitive emission due to loading/unloading activity. 

7.  Transport vehicles will be covered with taurpoline to minimize dust/sand particle emissions. Vehicular emissions 

should be kept under control and regularly monitored for compliance of emission norms.  Vehicles used for 

transporting the mineral should be covered with tarpaulins and optimally loaded. 

8.  After mining is complete, the edge of the pit should be graded to a 2.5:1 slope in the direction of the flow. 

9. Mine management shall submit the annual replenishment plan.  

10.  The mine Management shall submit environmental statement for the previous year ending 31st March on or before 

30th September every year to the Board.  

11.  The mine Management shall comply with all the relevant Acts/Rules, directions, guide lines issued by 
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MoEF/CPCB/MPPCB from time to time as required and, if applicable. 

 
   

  

Consent/authorization as required under the   Water (Prevention & Control of Pollution) Act,1974  , The Air (Prevention & 

Control of Pollution) Act,1981is granted to your industry subject to fulfillment of all the conditions mentioned above. For 

renewal purpose you shall have to make an application to this Board through XGN at least Six months before the date of 

expiry of this consent/authorisation. The applicant without valid consent (for operation) of the Board shall not bring in to use 

any outlet for the discharge of effluent and gaseous emission. 
 

   

       

   

For and on behalf of

M.P. Pollution Control Board
 

 

 

Consent No:AW-51205

R.S. KORI
Member Secretary

e-Signed On 24/02/2020 17:27:27
(Organic Authentication on AADHAR from UIDAI Server)
TPAV # 2E3XG4I9GL
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RED-MEDIUM 
 

                     
    

CCA-Renewal 
 

 

CONSENT NO: *** 
 

            

      

PCB ID: 130505 
 

         
        

 
 

     

                                     

 

 
 

             

                                     

   

To,  
 

                            

    

The Occupier, 
 

      

                

                                     

          

M/s. M\s Power Mech - Projects Limited (Dhaur -3 Sand Mine - 15.85 Hectare), Bhind, 
 

      

                                     

          

Kh. No. 247,290, Village - Dhaur Tehsil Minona Distt. Bhind (M.P.),City : Dhohar, 

Dist : Bhind, Tal : Mehona, SIDC : Not In SIDC, Latitude : 26.1451 Longitude : 78.4820 
 

      

                                     

   

Subject:  
 

 

Grant of  renewal of consent under section 25 of the Water (Prevention & Control of Pollution) Act,1974   under 

section 21 of the Air (Prevention & Control of Pollution) Act,1981 
 

 

                                     

   

Ref:  
 

 

Your Renewal of Consent  Application Receipt No. 1056546 Dt. 29/01/2021 
 

 

                                     

   

With reference to your above application for Renewal of Consent  has been considered under the aforesaid Acts and existing rules 

therein. The M. P. Pollution Control Board has agreed to grant consent up to 31/12/2021, subject to the fulfillment of the terms & 

conditions, enclosed with this letter and- 
 

 

                                     

  

 SUBJECT TO THE FOLLOWING CONDITIONS  :- 
 

  

                                     

    

a. Location:  
 

 

Kh. No. 247,290, Village - Dhaur Tehsil Minona Distt. Bhind (M.P.) 
 

    

                  

                                     

    

b. Mining Lease area: 
 

                   
     

15.85 ha 
 

              

                                 

                                     
    

c. Product & Production Capacity: 
 

                 

                                     

       

Activity / Product  Qty / year 

Mining of Sand 47,550 Cubic Meter Per Year. 
 

 

 

        

                                     

      

Note:-   1)  Mine management shall ensure the compliance of order passed by Hon’ble NGT in OA 10/2020 (CZ) on dated  01/06/2020, OA  

                  09/2018 on dated 12/06/2020, NGT OA 17/2019 (CZ)on dated  26/11/2019 and in OA 360/2015 (PB) pertaining to  sustainable sand       

                 Mining.  

            2) Mine Management shall ensure that the mine shall operate with valid mining lease and valid Environmental   Clearance. 

            3) Mine management shall  complied with the  Enforcement &    Monitoring Guidelines for Sand Mining issued by  MoEF&CC on   

               January 2020 
  

  

                                     

     

The Validity of the consent is up to 31/12/2021 and has to be renewed before expiry of consent validity. Online application through 

XGN with annual license fees in this regard shall be submitted to this office 6 months before expiry of the consent/Authorization. 

Board reserves the right to amend/cancel / revoke the above condition in part or whole as and when required. 
 

   

                                     

    

Enclosures:- 
 

                      

        

* Conditions under Water Act 

* Conditions under Air Act 

* General conditions  
 

          

CC to :-  

1. District Mining Officer, (Mining Section), Collector office, Bhind Dist. Bhind (M.P.) for information. 

2. Director, Geology & Mining Khanij Bhawan 29-A, Arera Hills, , Bhopal (M.P.) for necessary  action please.  

3. Regional officer, Regional office, MPPCB,  Gwalior (M.P.) 

Consent No:AW-52913Outward No:101952,02/02/2021

ACHYUT ANAND MISHRA
Member Secretary

e-Signed On 02/02/2021 19:13:26
(Organic Authentication on AADHAR from UIDAI Server)
TPAV # JNICT2DO6D
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M.P. Pollution Control Board 

E-5, Arera Colony 

Paryavaran Parisar, Bhopal - 16  MP 

Tele : 0755-2466191, Fax-0755-2463742 

 

  

   

Consent Order 
 

   

       

        

         

         

     

     

   

Page: 2 / 5
 

  

This Certificate generated from xgn.mp.nic.in are valid and does not require physical signatures, the certificate can be validated online from xgn.mp.nic.in using "TPAV" Number. 
 

     

 

                       

   

CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1974  :- 
 

      

                       

    

1. The daily quantity of sewage at out fall of the unit shall not exceed 0.60 KL/day 
 

    

                       

  

2. Sewage Treatment :-  The applicant shall provide septic tank and soak pit  around 100 meter away from the bank of the 

river and maintain the same properly to achieve following standards- 
 

     

                       

          

pH Between               5.5 – 9.0 

Suspended Solids Not exceed          100 mg/l. 

BOD3  Days 27 ⁰c  Not exceed          30 mg/l. 

COD Not exceed           250 mg/l. 

  
 

         

                       

                       

   

3. Compilation of Monitoring data- 

i. Samples and measurements taken to meet the monitoring requirements specified above shall be representative of the 

volume and nature of monitored discharge. 

ii. Following promulgation of guidelines establishing test procedures for the analysis of pollutants, all sampling and 

analytical methods used to meet the monitoring requirements specified above shall conform to such guidelines unless 

otherwise specified sampling and analytical methods shall conform to the latest edition of the Indian Standard specifications 

and where it is not specified the guidelines as per standard methods for the examination of Water and Waste latest edition of 

the American Public Health Association, New York U.S.A. shall be used. 
 

 

  

 

4. Reporting of Monitoring Results:- 

Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring 

report on line to the Board. 
 

 

  

 

5. Limitation of discharge of oil Hazardous Substance in harmful quantities:- 

The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations 

into natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive 

the applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses. 
 

 

  

 

6. Disposal of Collected Solid waste- 

Solids, dirt, silt or other pollutant separated from or resulting from treatment shall be disposed of in such a manner as to 

prevent any pollutant from such materials from entering any such water Any live fish, Shall fish or other animal collected or 

trapped as a result of intake water screening or treatment may be returned to eaters body habitat. 
 

 

  

 

7. Industry/Institute/mine management shall submit the information online through XGN in reference to compliance of 

consent conditions.  
 

 

  

 
  

  

                       

        

 

 
Additional Water condition:- 
 

        

                       

         

 
  

 

 

 

Mine management should provide toilets for labors.
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CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981  :- 
 

   

          

   

1. Ambient air quality at the boundary of the mining lease shall be monitored and reported to the Board regularly. The 

Ambient air quality norms are prescribed in MoEF gazette notification no. GSR/826(E), dated: 16/11/09. Some of the 

parameters are as follows:                                                                                                         

     a. Particulate Matter (less than 10 micron) - 100 µg/m³ (PM10 µg/m³  24 hrs. basis)                                                                      

     b. Particulate Matter (less than 2.5 micron) - 60 µg/m³  (PM2.5 µg/m³  24 hrs. basis)  

     c. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 µg/m³                                  

     d. Nitrogen Oxides [NOx] (24 hrs. Basis) - 80 µg/m³                                

     e. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 µg/m³                                  
 

 

  

 

2. The industry shall take adequate measures for control of noise level generated from industrial activities within the 

premises less than 75 dB(A) during day time and 70 dB(A) during night time. 
 

 

  

 

3. The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of 

emission/section/activities. 
 

 

  

 

4. Mine management shall submit evacuation plan for the transportation of sand.  
 

 

  

 

5. PP shall take effective steps for extensive tree plantation of the local tree species along the evacuation route for general 

improvement of environmental conditions. 
 

 

  

 
  

 

          

    

Additional Air condition:-  
 

    

          

     

 
   

 

   

1) Mine management shall not use village road for transportation. 

2) Mine management shall provide fugitive emission control arrangements. 

3) The vehicle used for the transportation of sand shall be PU certified and shall be properly maintained to reduce the noise.

Consent No:AW-52913
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GENERAL CONDITIONS:  
 

      

              

              

 

1. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative, 

upon the representation of credentials:    

         a. To inspect raw material stock, manufacturing processes, reactors, premises etc to perform the functions of the 

Board.                                                                                                           

         b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required to 

be kept under the terms and conditions of this Consent.     

         c. To have access at reasonable times to any records required to be kept under the terms and conditions of this 

Consent. 

         d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or,     

         e. To sample at reasonable times any discharge or pollutants. 
 

 

  

 

2. This consent/authorisation is transferable, in case of change of ownership/management and addresses of new 

Owner/partner/Directors/proprietor should immediately apply for the same. 
 

 

  

 

3. The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive 

privileges, nor does it authorise any invasion of personal rights, nor any infringement of Central, State or local laws or 

regulations.  
 

 

  

 

4. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 only and does 

not relate to any other Department/Agencies. License required from other Department/Agencies have to be obtained by the 

unit separately and have to comply separately as per there Act / Rules. 
 

 

  

 

5. Balance consent/ authorisation fee, if any shall be recoverable by the Board even at a later date. 
 

 

  

 

6. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the 

date of expiration of this consent/authorisation 
 

 

  

 

7.  Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the 

imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act. 
 

 

  

 

8. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole 

or in part during its term for cause including, but not limited to, the following :   

      (a) Violation of any terms and conditions of this Consent.   

      (b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts.   

      (c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge.  
 

 

  

 

9. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and 

necessary action will be initiated against the industry. 
 

 

  

 
  

   

              

     

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

    

  

Consent No:AW-52913

284



         

        
     

M.P. Pollution Control Board 

E-5, Arera Colony 

Paryavaran Parisar, Bhopal - 16  MP 

Tele : 0755-2466191, Fax-0755-2463742 

 

  

   

Consent Order 
 

   

       

        

         

         

     

     

   

Page: 5 / 5
 

  

This Certificate generated from xgn.mp.nic.in are valid and does not require physical signatures, the certificate can be validated online from xgn.mp.nic.in using "TPAV" Number. 
 

     

 

Additional condition:-  
 

              

       

1. Tree plantation shall be carried out in open area available. 

2.  The maximum depth of the mine pit shall not exceed 3 .0 meter & mining shall be done above the water level.  

3. The mining activity shall be done as per environmental clearance.  

4.  The sand shall be transported by small trolleys up to the Mineral stacking yard. Proper air pollution control 

arrangements shall be provided at yard to prevent fugitive emission due to loading/unloading activity. 

5.  Transport vehicles will be covered with taurpoline to minimize dust/sand particle emissions. Vehicular emissions 

should be kept under control and regularly monitored for compliance of emission norms.  Vehicles used for 

transporting the mineral should be covered with tarpaulins and optimally loaded. 

6.  After mining is complete, the edge of the pit should be graded to a 2.5:1 slope in the direction  of the flow. 

7. Mine management shall submit the annual replenishment plan.  

8.  The mine Management shall submit environmental statement for the previous year ending 31st March on or before 

30th September every year to the Board.  

9. The mine Management shall comply with all the relevant Acts/Rules, directions, guide lines issued by 

MoEF/CPCB/MPPCB from time to time as required and, if applicable. 

 
   

  

Consent/authorization as required under the   Water (Prevention & Control of Pollution) Act,1974  , The Air (Prevention & 

Control of Pollution) Act,1981is granted to your industry subject to fulfillment of all the conditions mentioned above. For 

renewal purpose you shall have to make an application to this Board through XGN at least Six months before the date of 

expiry of this consent. The applicant without valid consent (for operation) of the Board shall not bring in to use any outlet for 

the discharge of effluent and gaseous emission. 
 

   

       

   

For and on behalf of

M.P. Pollution Control Board
 

 

 

Consent No:AW-52913

ACHYUT ANAND MISHRA
Member Secretary

e-Signed On 02/02/2021 19:13:26
(Organic Authentication on AADHAR from UIDAI Server)
TPAV # JNICT2DO6D
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Village Paryach Sand Stock Yard 

Tehsil Mihona, District Bhind 
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